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GOVERNMENT OF INDLA
MINISTRY OF LAW AND IUSTICE
DEPARTMENT OF JUSTICE Appertukist Dy
RAJYA SABILA
STARRED QLUESTION NO. 32
TO BE ANSWERED ON THURSDAY, THE 22.07.2021
Vacancics of Judges in High Courts
32 SHRTIOHN BRITTAS:

Will the Minister of LAW AND JUSTICE he pleased 1o state

a) the details of sanctioned strength and the actual number of Judges in
various High Courts. State-wise;

b} the number of High Court Judges recommended by the Supreme Court
cotlegium for appointment during the last one year: State-wise;

c) out of soch recommendations, the number of Judges finally heen
appointed and a State-wise break up thereof; and

d) the time line by which all the remaining recomunendations made is

expected 10 be implemented?

ANSWER
MINISTER OF LAW AND .JUSTICE

(SHRI KTREN RIJLIL)

{a) to{d): A Statement is laid on the Table of the House.



Statement referred (o in reply to parts (a) to (d) of Rajva Sabha Starred
Question No.*32 due for answer on 22.07.2021 regarding “Vacancies of Judges -
i High Courts™

(@) to{c) During the fast one vear i.e. 011,7.2020 to 15.07.2021, the Supreme Court
Collegium (5CC) has made 80 recommendations for appointment of Judges in
vanous High Cours, oul of which 45 recommendess were appointed by the
Government as 1Tigh Court Judges in various High Courts and the remaining
proposals are under various stages of processing with the Government and SCC.
The Statement showing the details of Sanctioned Strength, Working Strength of
Judges and number of High Court Judges recommended for appointment by the
5CC and number of appointments made in various High Courts during 01.07.2020

W 13072021 1% 8l Annesure.

(di Filling up ol vacancies in the High Courts is a continuous, integrated and
collaborative process between the Executive and the Judiciary. Tt requires
consultation and approval from various Constitutional Authorities both at the State
and Centre level. Tence, the time needed for filling up of vacancies of the Judges
in the higher Judiciary cannot be indicated, While every effort is made to fill up the
exisling vacancics expeditiously, vacancies of Judges in High Courts do keep on
arising on secount of retitement. resignation or elevation of Judges and also due 1o

mmerease in the strength ol Tudpes,



GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE 2 Leouris
(DEPARTMENT OF JUSTICF)

RAJYA SABHA
STARRED QUESTION No 42
TO BE ANSWERED ON THURSDA Y, T'HFE 22™ JULY, 2021

All India online portal for monitoring of court cases
42 # Shri Mahesh Poddar :

Wili the Minister of Law and Justice be pleased to state:

(a) whether Government has received any suggestion from various courts to set up
an all Indiz online portal for the monitering of ongoing court cases in the
country;

(b} if so, whether Government is considering to set up this kind of portal;

te)  whether Government has prepared arly action plan for setting up such portal and
initiate the necessary process for it and

(d) whether this portal will he competent o provide information to common people
or only parties related 1o court ecases and the people related to judicial process
will be able to access the purtal?

ANSWER
MINISTER OF LAW AND JUSTICE

(SHRI KIREN RLILIL)

(#)to(d) : A Statement is laid on the Table of the House



STATEMENT REFERRED TO IN REPLY TO PART (a) TO (d)
OF RAJYA SABHA STARRED QUESTION NQ, 42¢ FOR 22™ JULY 2021
REGARDING ALL INDLA ONLINE PORTAL FOR MONITORING OF COURT
CASES

(a)to {(d)The national online portal for monitoring of court cases across the country
i5 already available. Tt has been created under the eCourts project, a Mission
Mode Project of Department of Justice. The eCourts Services portal was
launched on 7" August 2013 which is a centralived gateway providing
information 1o litigants, Advocates and Judiciary including all eitizens 10
HCCESS:

i.  Cause list: Cause list of particular court complex can be accessed by
selecting the State, [hstrict and Cowt Complex from the drop-down
ITYEINE,

i,  Case Status; Case Status can be accessed by providing any of these
mformation like case number, FIR Number, party name, advocate name,
filmg number, Act and case type

il  Daily orders and final judgments: Orders and final judgments can be
similarly accessed using any of the {oliowing imformation like Case
Number. CNE number, Court Number, Party Name and Order Date.

iv. Location Search: Location of Court complex can be searched.

The links for ¢-Courts services portals are:
htips:/iservices. ecourts. gov.in/ ( for District and Subordinate Courts of [ndia)
hitps:/theservices, ecourts . gov.in‘heservices main.php ( for [igh Courts of India)
In addition, theNational Judicial Dalae Gnd (NJDG) wascreated in 2015
whichis a national repository of data relating to cases pending and disposed of in
all the High Courts. Districr and Subordinate courts of the country. The portal has
been developed around the concept of elastic scarch technology enabling efficient

case management and monitoring of cases leading o elfectve disposal of cases.



The link for National Judicial Data Gnd for High Courts of India is;

hips:/njde. ecourts.gov.in‘henjdgnew,? p=rmain/ndex

The Link for Nanonal Judicial Data Grid for Disirict and SubordinateCourts
of India 1s:

hrps:/injdg. ecourts.gov.inv'nidgnew/index. php

Ason 01.07.2021, case status information can be accessed in respect of over
18.77 crore pending and disposed cases of High Courts and Distriet & Subordinate
Courts and more than 14.6]1 crore orders / judgments of District & Subordinate

Courts. This information iz available 1o all citizens and placed in the public
domain.



GOVERNMENT OF INDLA 2ok
MINISTRY OF LAW AND JUSTICE
(DEPARTMENT OF JUSTICE)

RAJYA SABHA
UNSTARRED QUESTION No, 411
TO BE ANSWERED ON THRUSDAY, THE 22™ JULY, 2021

Status of eCourts Project

411. Shri Sujeet Kumar :

Will the Minister of Law and Justice be pleased to state:

(a) the current status of Phase 11 of the e-Courts Project.

(by whether timeline and budget have been approved for Phase-1TT of
e-Courts Project

(ch 1f s0, the details thereof; and

{d) ilnot the reasons therefor?

ANSWER
MINISTER OF LAW AND JUSTICE
{(SHRI KIREN RIJLITN

{a}: The Government is implementing the e-Courts Mission Mode Project for
Information and Communication Technology cnablement of District and
Subordinate courts across the country in associstion with the eCommittee of

Supreme Court of India.



The eCourts Mission Mode Project Phase-Il has commenced since 2013
for a period of [our years (2015-19) or until the project is completed, whichever
iz later, So far 18.735 District and Subordinate Courts have been computenzed.
Out of 2992 court complexes Wide Area Network conmectivity has been
provided to 2945 court complexes. Apainst the financial outlay of Rs.1670 crore
for eCourts Phase-I1, the Government has so far released a sum of Rs. 158211
crore for implementation of the eCourts project. Some of the other salient
achievements under eCourts Project Phase II include the introduction of Case
Information Software using Free and Open Source Software to automate the
entire process of Court registry. A new software patch and court user manual for
COVID-19 management has alse been developed, This tool will help in smarl
scheduling of cases thereby enabling judicial oficers 1o retain urgent cases and
adiourn cases not urgent on cause list. The *National Judicial Data Grid® (NJDG)
have been developed which provides status of 18.77 crore pending/disposed
cases and 14.61 crore orders/judgments of Subordinate Courts and High Courts
{as on 19 Julv 2021). Open Application Programming Interface (AFIs) has been
recently introduced to allow Central and State Governments and institulional
litigants 1o access NIDG data lor pendency monitoring. Seven platforms have
been created for dissemninating real time information on case status, cause list,
judgments cte. te lawvers and litigants viz. a multilingual and disabled-friendly
eCourts Portal, eCourts Mobile App and JusuUS App for judges, Automated
emzils, SMS Push and Pull Service. Judicial Service Centres and Information
Kiosks.

The Supreme Court of India emerged as a global leader by conducting
96,239 virual hearings (as on 09.07.2021 since the beginning of lockdown
period) The High Courts (36, 47,381 hearings) and Subordinate Courls

(67,85.877 hearings) have conducted 1.04 crore virtual hearings till 31 May



2021. Funds for 2506 VC cabins and VC equipment for 14,443 court rooms have
also been released. 12 Virtual Courts in 9 States have been operationalised to
handle traffic challan cases. Morc than 72 lakh cases have been handled by 12
virtual courts and online fine of Rs, 159 crore has been realised till 08.07.2021.
The Delhi High Court has sct up 34 Digital Courts dealing with cases under
Negotiable Instruments Act, New e-filing svstem (version 3.0) has been rolled
out for the electronic filing of legal papers. I'or making the payment process easy
and transparent, online payment of court fees, fines, penalties and judicial
deposits has been enabled. National Service and Tracking of Electronic Processes
(NSTEP) has been launched [(or technology enabled process serving and issuing
of summons, To bridge the digital divide [unds have been released for setting up
235 eSewa Kendras at all High Courts and one District Court in every state, 1o
make effective use of databasc created through National Judicial Data Grid
(NJDXG) and to make the information available to public 29 LED Display
Message Sign Board System called Justice Clocks, have been installed in 20
High Courts.

(b} to (d Mo Sir. A draft Vision Document has been formulated by the
¢Committee of the Supreme Court for eCourts Project Phase 1I1. The Vision
Document has been prepared in ¢onsultation with domain experts from within the
judiciary and private sector experts. This document has been put in the public
domain for inviting suggestions and feedback based on which the Detailed

Project Report will be drawn.



GOVERNMENT OF INDILA
MINISTRY OF LAW & JUSTICE

DEPARTMENT OF JUSTICE
T Dessk.

RAJYA SABHA
LNSTARRED QUESTION NO. 412
TO BE ANSWERED ON THURSDAY, THE 22™" JULY, 2021
Gram Nyayalayas in the country
412. SHRI IRANNA KADADI:
Will the Minister of LAW AND JUSTICE be pleased to state:

(a2} ~whether Government has set up Gram Nyavalayas across the country
and if so, the details thereof, State-wise including Karnataka and the present
status thereof;

(b)  whether the villagers are facing difficulties in getting justice from
Subordinate / High Courts as they are far away from their places of residence
and if so, the steps taken by the Government to set up Gram Nyayalayas in

villages;

(c)  whether the cases pending in lower courts would be considered in these
Nyayalayas and if so, the details thereof; and

{d)  the details of funds allocated and released to the States for setting up of
Gram Nvavalayas in the country?

ANSWER
MINISTER OF LAW AND JUSTICE
(SHRI KIREN RLILILD
(2) to (d) : To provide access 1o justice o the citizen at their door steps, the Central
Government has enacted the Gram Nyayalayas Act. 2008, It provides for

estabhshment of Gram MNyayalavas at imermediate panchayat level. The State

o R




Governments are responsible for establishing Gram Nyavalayas in consultation
with the respective High Courts. The issues affecting operationalization of the
Gram Nyayalayas were discussed in the Conference of Chief Justices of High
Courts and Chief Ministers where it was decided that the State Governments and
High Courts should decide the question of setting up of Gram Nyayalayas

wherever feasible, taking into account the Jocal issues and situation.

As per information made available by State Governments / High Courts, 435
Ciram Nyayalayas have been notified so far by 13 States. Out of these, 226 are
operational in 10 States at present. Karmataka has Notified 2 Gram Nyayalayas and
both are functional. State-wise details of the Gram Nyayalayas notified and

operationalised by the State Governments are as under:

| Sl | State Gram Nyavalavas = Gram Nyayalayas |
| No. B Notified  Functional |
1 |Madhya Pradesh | - 49 &9

2 |Rajasthan | SRR ¢ 45

3 | Kamnataka 2 2 E-_

4 | Odisha 23 3 18

5 | Maharashtra 36 2 23

6 | Jharkhand 6 e |

7 | Goa _ 2 |

& | Punjab g 2

9 | Haryana — 2 |

10 | Uttar Pradesh 113 14 |
11 | Kerala I 30 30 i

12 | Andhra Pradesh 42 0
| 13 | Telangana 35 ._ 0
'! Total | 455 226

_3

10



Civil and criminal cases pending before District / Session Courts or courts
subordinate to them falling within the jurisdiction of the Gram Nyayalayas can be
transferred to Gram Nyayalavas.

The Central Government has been encouraging the States to set up Gram
Nyayalayas by providing financial assistance. The Gram Nyvayalaya scheme has
been extended up to 20235-26 by the Government with budgetary outlay of Rs,
3000 crore. As per the scheme for assistance to State Governments for
establishing and operating Gram Nyayalayas, the Central Government provides
one-lime assistance to States towards non-recurring expenses for setting up of
Gram Nyayalavas subject 1o a ceiling of Rs. 18.00 lakhs per Gram Nyayalaya. The
Central Government also provides assistance towards recurring expenses for
operating these Gram Nyayvalayas subject to a ceiling of Rae. 3.20 lakhs per Gram
Nyayalaya per year for the first three years. The State-wise details of financial

assistance provided so far to State Governments for setting up of Gram Nyayalavas

are as under:-

...... st el . (Rs._in lakiis}

Sl Name of the State Financial Assistance satnctioned
| No. H $5 A e RNl REliinis Iy
| |MadhyaPradesh | 2.456.40
[ 2 [Rajgestas - 3 11409
| 3 |Karnataka . 25.20 |
4 |Odisha ¢ 137.40
5 | Maharashtra 660.80
& Dgbaiihend- o OHIL T L 7560

7 |Goa L b1 U | 2520

SR
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25.20

8 |Punjab | 252

9 |Huyana 2 25.20

10 | Uttar Pradesh 1323.20 |

11 Kerala _ 828.00

12 | Andhra Pradesh 43682

13 | Telangana 693.00
Total 8153.00

O

12



COVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

RAJY A SARHA
UNSTARRED QUESTION NO.414
T BE ANSWERED ON THURSDAY, THE 22.07.2021
Vacancies of judges
414 DR, T M. RAMESIL
Wil the Minister of LAW AND JUS..TICF.‘ be pleased 1o slale:

() the details of vacancics of judees and Chiel Tustices in different High Courts of
the country, State-wise and from when these posts are Tving vacant: and
() by when these vacancies are likely to be filled up in the light of pending cases.

the details thereol and 1 not, the reasons therefor?!
ANSWER
MINISTER OF LAW AND JUSTICE
(SHRI KIREN RLILIL)
(b o fhl o A Statement showing details of vacancies of judges in the High Courts

agon 13002021 is at Annexure, The details of vacancies of Chief Justice of High
Conirts 1z as ander:

| NAME OF HIGH COURT | DATE OF OCCURRENCE OF

I
w VACANCY OF CHIEF JUSTICE
P 1 ALLAHABAD 26.06.202]
Fi _"i’..ﬁ.L.{.L'I 4 TR T g e
T {HHATTISGARH T 01062021

| & HIMACHAL PIADESIL 01072021

i



As per the Memorandum of Procedure, for the appoinunent of Judges of
High Court. the Chief Tustice of the High Court is required 1o initiate the proposals
n consultation with two senior-most ludges from amongst the eligible candidates
fram the  Bar and concerned State Judicial Service six months prior to the

orourrence of vacanoies,

Filling up of vacancies is a continuous, mtegraled and collaborative process
between the lxecutive and the Judiciary. It requires consultation and approval
lrom variows constitwtional authorities both al the State and Centre level. Ience,
the time frame for flling up vacancies of Judges cannot be indicated, While EVETY
eflort is imada 10 Mill up the existing vacancies expeditiously, vacancies do keep o
arising on accound of retirement, resigration or elevation of Judges and increase in
Tudge Strengih.

LR
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Annexure.l

Statement referred (o in reply to parts (a) of Rajva Sabha Unstarred Question
No.414 due for answer vn 22.07.2021 regarding “Vacaney of High Court judges”

SL | Name of High Vacancies of
N I Clourt Judges as on
15.07.2021
i Allahahazl it
2 Andhra Prudesh 14
1 | Bombay 3]
1 Calcutta -. S hial
5 -L:rlimlli:-:gﬂ[h __E|E
5 | Belhi )
"7 | Gauhat i 14
8 Cit arsl T 24
g Himachal Pradesh i3 F
i | T&K and Ladakh (16
ik |.| Jharkhand 10
12 | Karnataka 15
L1 F;;;u*r'f.!a 10 }
14 | Madhva Pradesh 5,
_-]': | Madras 17
16 r-?.uuﬁlr 1 il
17 | Mczhalaya Elgg ey
18 | Orissa 14 -
e | Pama 13
3 | Purjab& Haryvana 19 =
2 ]?.a| e =
_';2 Sikkim o _[;-
21 | Telangana 5 28
24 Tri]':ur.:u {H}
is Uttarakhand {4
" Total 453 |

15



GOVERNMENT OF INDIA
MINISTRY OF LAW & JUSTICE M
DEPARTMENT OF JUSTICE =y

RAJYA SABHA

UNSTARRED QUESTION NO. 416
TO BE ANSWERED ON THURSDAY, THE 22 JULY, 2021

PENDENCY OF CASES IN DISTRICT COURTS
416. DR. SASMIT PATRA:
Will the Minister of LAW AND JUSTICE be pleased to state:

the details of the pendency of cases in Distriet Courts of the country in a
district-wise manner?

ANSWER
MINISTER OF LAW AND JUSTICE
(SHRI KTIREN RLILJU)

A statement showing the details of district-wise pendency of cases in the

country 15 al Annexure,

LR A L bR
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ANNEXURE

- STATEMENT REFERRED TO IN REPLY TO RAJYA SABHA UNSTARRED
QUESTION NO. 416 FOR ANSWER ON 22.07.2021 REGARDING PENDENCY

OF CASES IN DISTRICT COURTS.

SLNO. |

StateUTs

by Y 1
‘

Andhra Pradesh

District i Fendency as on 16.07 2021
“Ananthapur ¥ i 51615
Chittor s _ 64199
| East Godavari 68472
Guntur 5 Lo CTBA
Kadapa [ 43609 |
| Krishna 78264 |
Kumoal __SenTH
| Meliora o ISR ERET T
Prakasham 53573
[ Srikakulam STR I D
Visakapatnam = DAE
Vizianagaram R -4 4 L7
VIZIANAGARAM ——
West Godavari ) 54282
Total VLG 705335
Baksa 4089 |
Bampeta 18967 |
Bongaigaon L 8455 |
Cachar ¥ 28618 |
Charardeo 1 292
i_c hl_E”_E a4
| Darrang 1 15038
Dhemaijl 2832
Dhubri _ 27244
Dibrugarh B IE 17553
Dima Hasao 1000
' Goalpara acct ) TRl
Golaghat mnmn 9840
Hailakandi 15083
Hojai = i
Jorhat 1 2 12651
Kamrup Lo _12BBE
Kamrup Metro 41T 62838 |
Karbi Angiong T 3432
Karimganj ' 13317
Kokrajhar 2 “_ L) s _-_3'35'9 |
"Laknimpur il 055
| Marigaon ; 13082 |
Nagaon 1% 28682 |
Nalbari - 690

17



Sivasagar = 4746 |
Sonitpur 16259
Tinsukia 11811
Udalguri 2734
Total 373636
Bihar Araria YESpALs 70837 |
Aurangabad (2818
| Banka A I _ 5B4W1
 Begusarai 93715
| Bettiah 133822
BhagaIEur 106862 |
Bhojpur 08120 |
Buxar 61472
Darbhanga 8306
Gaya E: 141695
Gopalgarj _ 30879
Jamui -4'.-’415
Jehanabad 43615 |
Kaimur at Bhabhua 50405
Katihar 76852
Khagaria 2077e
| Kishangan] 26288
Lakhisarai J6162
Madhepura 49347
' Madhubani 98554
Motihari 176618
Munger i _ 50629 |
| Muzaffarpur 173013
| Nalanda 108850
| Nawada B9467
Patna _ 398066
Pumea 73423 |
Rehtas Sasaram SEB42
Saharsa 50237 |
Samastipur 113019
Saran at Chapra o 151728
' Sheikhpura 15374
 Sheohar 10127 |
| Sitamarhi Z 82618 |
Slwa n 100006
| Supaul 54401
Vaishali = 82736
Total 33 1s 5411
Chhattisgarh Balod B24T
Balodabazar 14471
| Balrampur Ramanujgan) 6887
 Baslar 02T |

18




| Bernetara 1§ 6805
Bilaspyr ~— 40890 |
| Dantewada 2589
| Dhamtari 7985
| Durg : 45825
Janjgir 16451
Jashpur 4647
Kanker ‘37556 |
Kawardha _ B150
Kondagaon 2333
Korba 16418
 Koriya 10038
Mahasamund 14530
| Mungeli 7555
_Raigarh 22020
Raipur it 87142
Fajnandgaon 19620
_surajpur i 11666
Surguja at Ambikapur 12406
Tetal 354576
North Goa 43891
“South Goa 16056
Total j ] 59947
| Ahmedabad 203280
Amreli 29055
Anand 50853
Aravalli at Modasa LAt '!'r'EI'.-“_-ﬂ-I
| Banaskanth at Palanpur _ 62086
| Bharuch B1780 |
Bhavnagar 72408
"BOTAD 12392
| Chhcta Udepur 10406 |
| Dahod 23877
Levbhumi Dwarka at 11654
Khambhaliya s Tt
| Gandhinagar ! 471248 |
Gir Somnath at Veraval 30042
| Jamnagar 43885
- Junagadh 13 33555 |
_Kachchh at Bhyj 68860 |
Kheda at Nadiad 50810
Mehesana 65192
| Mahisagar al Lunawada _ 3 14801
MORE] 28401 |
 Marmada 8911
Mavsari 0 4BB23
| Panchmahal at Goghra 39773

19




7. | Himachal Pradesh
|
|
B. Haryana
[
|
|
o Jharkhand

20

Patan _ 22825
Porbandar Il 15157 |
RAJKOT 133255
‘Sabarkantha at Hrm[gqma_gar 33843
Surat Ll 155"5{:!9
_Surendranagar 28238 |
Tapi o 8656
Vadodara " 162330
Valsad 0740
Total e 2029650
Bilaspur B | 24473
| Chamba R 11614
Hamirpur 38178
| Kangra i 65802
Kinnaur 23003
Huliu oo620
| Mandi 42264
Shimla BEDEZ
Simmaur 21513
| Salan ] 49168
na 21344
Total B 450280
Ambala - 53465
Bhiwani Bli12
Faridabad 102174
Fateﬁétljad : 27592
_Gurugrary_ | 243704
Hisar E‘-BGTE
Jnhajjar 37429
Jind _ 35582
_Kaithal . — A
Karnal i y 81418
Kurukshetra B ] 53589
MNarnaul — 34328
Nuh 36783
Palwal i 39829
| Panchkula [ 26399
Panipat 48011
Rawar] 41453
Rohtak o 44352
Sirsa 39051
| Sanepat . 55802
Yamunanagar R E0226
| Total i 1217934
| Bokaro w — 17571
Chatra 16215
Daltongan] it 30681 |



_I__ A -

10. Kerala
EET R Karnataka

21

Deoghar 21236 |
Dhanbad 53767 |

| Dumka g 14871
East Singhbhum at Jamshedpur $52 38692
Garhwa [ X 26805
Giridih [l b3 30548
Godda 15447
Gu*nla 8977
“Hazaribagh 11 i 35182
, Jamtara 7258 |
Khunti _ 4097 |

| Koderma 3BT |
Latehar 2 8527
Lahq{daga ag83
Pakur 11 } 7616
Ramgath "y I 14202
Ranchi t b 66305
Eahlbgam 61119
Seraikella 4 102 S_T_
 Simdega 28BS
West Singhbhum at chaibasa TBE6
Total 476787
Alappuzha i 108183

| Ernakulam 335477
|dukeki A | i Fiias]

. Kannur GE66E
Kasaragod B 3 28364
Kollam 113 268584 |
Kottayam 1238598
Kozhikode [ 84363
Lakshwadeep AL
Malappuram ¥ FUT16 |
| Palakkad L9 7B526
“Pathanarrithitia 131256
_Thiruvananthapuram SEISE@_-

| Thirssur % 205125
VWayanad ARLAE . 5= 28662

| Total 1972477
| Bagal«ot 46175 |

' Ballari it 58123

 Belagavi STy L
Bengaluru ot 2 334241
Bengaluru Rural ¥l 141272
Bidar Nl 28919
Chamrajnagar & - 20646 |
Chikkballapur 38453

| Chikkamagaluru 32194



Chitradurga . 34158
Dakshina Kannada e : 58440
| Davangere __3&s0& !
Dharwad _ 48008 |
Gadag =S I 17761 |
 Hassan _ 78301
Haveri 33172
Kalaburagi _ 42818
Kodagu 18356
Kolar - I 41702
Koppat — 0351
Mandya = 87631
Mysury i 116688
Raichur o 35948
| ‘Ramanagaram =i 46016
| Ehwamngga : === E_E'QBU
Tumakuru _BS2BE
| Udupi - 36825
| Uttara Kannada ) 37745
Vijayapura : 98480
Yadagir y ¥ 15570
_ ' Total i 1854683
12 Maharashira - Ahmednagar e 198074
Akala 5= i 97505
Amravati e 136335
_Aurangabad o 181436
Beed E rolul 106704 |
Bhandara o fr: - 27028
"Buldhana = 106130
Chandrapur : il §2100
 Dhule 81831
Gadch'rull 14060
Gondia T B 28787 |
Jalgaon ST, B =i 107222
Jalna &0 = 88020
Kolhapur 124104
Latur ' 88418 |
| Mah State Cooperative Appeliat | ~ 213d
| Maharashtra Industrial and Lab | _ 61508 |
Mah arashtra -Family Courts ' 51287
| | Maharashtra-Schoal Trib unals 3669 |
| :  Mumbai City Civil Court 128187 |
Mumbai CMM Couris 515848
Mumbai Motor Accident Claims T = RSA3
: Mumbai Small Causes Court - 28590
| | Nagpur 308439
L | | Nanded _ , 98776
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13.

Madhya Pradesh

_Nandurbar 20182 |
Nashik 260805
 Osmanaabad 82586
Parbhani 82238
Pune %2 6816771
Raigad 83980 |
| Ratnagin 255823
Sangli 1] EEDEUT(
Satara 108531
“Sindhudurg L 16338
Solapur 3 192570 |
Thang 3 3B0475
Wardha 76633
Washim g i 171 49482
Yavatmal 128755
“Total [ 4883960
Alirajpur 6685
[ Anuppur 13276
| Ashoknagr A 15955
| Balaghal o067
Barwani 14387
Betul 25775
. Bhind 24721
Bhopal 2BA%E
| Burhanpur 10385
Chhatarpur !  3z282 |
_Chhindwara L LL 37147
Damah 3 22682
Datia 16175
Dewas S 36603
Dhar I ' *'!‘1"2_54
Dindori X 171961
zuna 28245 |
Gwaliar TBETT
Harda oo oo S
Hoshangabad 26624
Indore pit 2123861 |
 Jabalpur 124238 |
Jhabua 5e 12454
Katni 4 34231
Khandwa 18188
Mandla 12105
| Mandieshwar g 23493
Mandsaur 26035
Mnrera A3 456458 |
‘Marsinghpur Y 21183
| Neemuch 18264
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) Pl - | 13101
Raisen 23304
Rajgarh | S L L1
Ratlam I AQT25 |
. Rewa AN 76086
' Sagar 55568 |
. Batna =i ESER 57363 |
Sehare - 23247 |
| Seoni - 22327 |
| Shahdol B 25077
| Shajapur = 27238 |
Sheopur > 9356 |
Shivpuri 27832 |
| Sidhi 27667
Singrauli i 33983
Tikamgarh ' 27913
“Ujain 65349 |
Umaria 9364 |
[ vidisha 30741 |
Total == 1709584
14. Manipur Bhisnupur 891
| Chandel _ 40
. Churachandpur 164
| Imphal East ) 2489
| Imphal West S 6348
, Senapati ' 232 |
Tamenglong 103
_Thoubal 1408
Ukhrul 2 3 143 |
_ Total 11918 |
15, Meghalaya _East Garo Hills | 330
| East Khasi Hills | 6627
a  Ri Bhoi 1464 |
South West Garo Hills 157
_South West Khasi Hills 0
West Garo Hills - 779
West Jaintia Hills I B 1059
| | West Khasi Hills 343
Total ] ) 10749 |
18. Mizoram | Aizwal 4547
Lunglei ) 351 |
.  Total 4932
o Nagaland | Dimapur : 1610
Other Districts of Nagaland 614
. |Total = - 2224
18 Odisha Anugul - E2870
| Balangir S T 43231
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 Balasore 1084 E
| Bargarh 42077 |
_Bhadrak 86550
. Boudh 10682 |
Cuttack 131029
Deogarh ' 9356
| Dhenkanal 35512
| Gajapafi i 8084 |
- Ganjam B5205
. Jagatsinghpur 37179 |
Jajpur L aG037
Jharsuguda i | 36230
Kalahandi 34111
Kandhamal 14613 |
Kendrapaga i 33444
Kecnihar 1 46672
Knurda - 160012
Koraput = 32160
Malkangiri 8015 |
Mayurbhan) 58304
| Nabarangpur 22586
_Nayagarh 21011
Naupada | 11872 |
Puri A ) = ~— 6B106
Rayagada N i 17324
sambalpur 77444
Sonapur i 11436
Sundargarh 82470
. Total 1453079
Funjab CAmitsar 82405
Barnala =) § 12658
Bathinda a2 _ 47680
Faridxot ! 16263
Fatehgarh sahib ) 1 20647 |
Fazilka 31610 |
Ferazepur il 29348
Gurdaspur _ 4087S
Hoshiarpur 38873
Jalandhar - __ 80883
 Kapurthala 25300
Ludhiana B 168125 |
Mansa_ 19661
Maga A 23175
“Mohal 41082
Pathankot . 15780
Patiala = TB60Y
| Rupnagar B |r B 24332
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Rajasthan
21, Sikkim

1 Egngmr i e 49‘944
- SBS Nagar 15794
| Sri Muktsar Sahlh 2 ye— 23710
Tarn Taran 22127 |
Total _ 907798 |
Ajrmer e i _ 93005
B - 127496
. Balotra Barmer 30883
' Banswara o 17985
' Baran 31654 |
| Bharatpur 60280 |
 Bhilwara 59483
 Bikaner 59813
Bundi 28560 |
Chittorgarh o 48702
Churu 5 32388
Causa 34024
Dhelpur 21487
Dungarpur ] . 12185
Ganganagar ' 63675
Hanumangarh . 40927
_Jaipur District 66157
| Jaipur Ietro | 192716
| Jaipur Metra || 213176 |
Jaiseimer 11502 |
Jalore _— | 18774
Jhalawar 33422
¢ dhunjhuny © ap4ss
Jodhpur District ] 26111 |
Jodhpur ME_t_rn y 97836
Karauli - 28185
Kota - I 88780
Meria Nagaur ' 40443
' Pali 56433
Pratapgarh 11581
Rajsamand S j 29268
| Sawai Madhopur ] 26314
| Sikar _ 55728
 Sin |r|.:~h| s : 21697
Tonk - - 33891
 Udaipur - S, 03644
Total 1948817
Gangtok 1208
Gyalshing . 123
Mangan ] B
| Namchi _ e 484
| Total ' 1835
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Tamil Nadu

2 | Ariyalur 13525
(Chennai 1 156308
_Coimbatore . 83360
Cuddalore 56158
 Dharmapuri L 20731 |
| Dindigul 42856
Erode = 41280
| Kancheepuram il 55799
'  Kanniyakumari 38230
_karur = 22420
Krishnagiri 3T487
| Madurai - 64183
MNagapattinam 19658
Namakkal > 23821
Perarmbalur 7880
Fudukkottai 1 . 20815
Ramanathapuram 15135
Salem e e i 5B527 |
sivagangai 5 223680 |
| Thanjavur 34973
_The Nilgiris ) 8255
Theni A 21208
Thoothukudi 34500
Tiruchirappalli = , 534—45
| Tirunelveli 68732
Tiruppur 53878
Tiruvallur = ] AQT23
Tiruvannamalai 35343
_Tiruvarur . 14838
Vellore 509448
| Viluppuram 55472
| Virudhunagar . 2B4a3 |
Tetal 1301780
23, Telangans Adilabad 132538 |
, | Hyderabad 128372
i Karimnagar TB47TE
‘  Khammam 49378
Mahabubnagar 22810
Medak 45045
| Nalgonda " 83722
- Mizamabad 28150 |
Rangareddy 165127 |
Warangal = DN 74383
} Total -] 743013
24, Tripura _Dhalai Tripura T 1864
Gomati District 4 4040
Khowai Tripura 3468
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| _North Tripura e e o
Sepahijaia Tripura . __4GE1
_ South Tripura 3142 |
' | Unakoti Tripura 3645
West Tripura 17233 |
Total 411856
25.  Uttarakhand Almora 1987
| Bageshwar i 8587 |
- | Ghamoli 1442
| Chamf-augat 2032
Drehradun = 107814
_Haridwar ) 7787
Halrutal 24168
Pauri Garhwal '5219
| | Pithoragarn = ld 2832
i Rudraprayag BS7
| “Tehr Garhwal 3080
Udham Singh Nagar L 51367
| | Uttarkashi = 2518 |
i | Total 281680
25 Uttar Pradesh Agra 232204
Aligarh | 163608 |
| | Allahabad | 309864
: Ambedkar Nagar o 74860
' Auraiya A ] 59106
Azamgarh 156530 |
' Baghpal E1505
Bahraich =N 153114
Ballia = : 106812
- 'BalramPur G0525
| _Banda 5645
Barabanki 113105
“Barsilly == 196483
| Basti 119343
_Bhadohi SR Nagar 45587 |
| Bijnor B 114782 |
Bagaun 113135
Bulandsha hir 3 138420
| Chandouli - 73029
[ Chitrakoot ] 25243
. _p_E.:I:l rna o - 144793
’ Etah ] 74200
| |Etawah _ 53979 |
E ' Faizabad i 139653
Farrukhabad B 98260
| _Fatehpur 100540
. Firozabad 1271584
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Gautam Buddha Nagar 207476
Ghaziabad 235170
 Ghazipur = 127781 |
Gonda 136760
_Gorakhpur 242969
Hamirpur 47021
| Hapur__ 83476
Hardoi - 135898
Hathras i | 67743
Jalaun _ 65099
Jaunpur 1 186183
Jhansi B i 97620
Jyotiba Phule Nagar s 54074
Kannauy 78825
Kanpur Dehal 108383 |
Kanpur Magar 378087
' Kanghi Ram Naagar 43546 |
Kaushambi B083T |
| Kushinagar = isared
' Lakhimpur 1531488 |
Lalitpur L 54262 |
e TR e R I T T T 3725549 |
' Maharajgan| 95069
Mahoba . = 29359
Mainpuri e 75410
Mathura 141032 |
Mau 101238
Meerut 218861
Mirzapur 80141
Moradabad ! 122138
Muzaffarnagar 146444
Filihit__ 86410 |
_P'ral.‘,aﬂgad': | 158451
Raebareli m_ _ 139058
. Rampur 0218
Saharanpur 160501
| Sambhal at Chandausi 73336
| Santkabir Nagar _ e 73782
Shahjahanpur | 116083
Shami = 47366
| Shravasti 37448
Siddharthnagar R 92627
Sitapur 150292
‘Sonbhadra - 9003
Sultanpur | 199276 |
Unnao 104233 |
| Varanasi 180351
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28,

[ 2k

i | Total 3 9013457
\West Bengal Bankura 34831
| Bhiroum __ 9870
_Caleutla _ 636243 |
"Coochbehar 33013 |
| Darjesling - i B AT
' Hooghly 101142 |
Howrah - 110423
Jaipaiguri ] 73182
Jhargram o 12831 |
Kalimpang 1318
Malda 42378
- Murshidabad - 1Vai6e
hl adia i 119132 |
‘Naorth Twenty Four Farganas | 252832
ch rth Dinajpur o 6707
" Paschim Bardhaman - 83070
Fajf_!.chlm I"u'ledm pur 814563
Purba Bardhaman Go647
Furba Medinipur 489161
Purylia 28515
South Dinajpur _ 28214
South Twenty Four Parganas n 376640
' Total e ' 2478659
Chandigarh » har‘:dlgarh == | 63887 |
| . Total | 63867
Delhi Eenrat ! 12684886
East 53750
MNew Delhi 1074871
' Morth 68553
| | Morth East 20763
Morth West 1177886
Shahdara 611563
South 102228
South East 102520 |
South West N Eﬁ_ii_E!Tl
West __B7511
Total 1044842
Puducherry Karaikal B417 |
| Mahe i 783 |
| Puducherry 26603 |
- | Yanam - 54 |
Total 34137 |
Andaman & Nicobar  Port Blair 0
Total | 0
Daman & Div ~ Daman 2182
O | 718’
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| Total 2900 |
33, Ladakh Kargil 327 |
Leh | 4
. Total 801 |
4. Jammu & Kashmir | Anantnag 13031
| Bandipora ) - 4124 |
| Baramulla | 17138
| Budgam ' O588
e - 6366
| Ganderbal 4000
L Jammu ] 97520 |
Kathua i 8014
| Kishtwar il 3607
Kulgam ; 4745
Kupwara - 10771 |
Foonch _ - Bl47
Pulwama [N 219
 Rajouri. 65568
Ramban i 3842 |
 Reasi | 4344
Samba _ 6322
Shopian ] | 4771
Srinagar = 53367
Udhampur = 9417
B Total ] 244089
35. DMH at Silvasa Silvasa = Il 3621
Total 3621

* Data Source — National Judicial Datz Grid Portal(NIDG) of Do
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GOVERNMENT OF INDLA eletaih
MINISTRY OF LAW AND JUSTICE
(DEPARTMENT OF JUSTICE)

RAJYA SABHA
UNSTARRED QUESTION No. 417
TO BE ANSWERED ON THRUSDAY, THE 22™JULY, 2021

Computerization of courts

4178hri K. C. Venogopal :
Shri Sanjay 5Seth:

Will the Minister of LAW AND JUSTICE be pleased (o state:

(a)the target fixed by the Government for computerization of all courts n the
country under e-Courts Mission Mode Project Phase-I and Phase 11 ;

{%) whether Governrment has achicved the target and if so, the details thereot und
if not. the reasons therefor and the corrective measures taken in this regard;
(¢} the amount allocated and spent during each of the last three years while

implementing the project, and
(d) the other steps taken/being taken by Government to reduce paper wastage
and eliminate the burden of court cases in the Indian judiciary?

ANSWER
MINISTER OF LAW AND JUSTICE
(SHRI KTREN R1JLJLU)

(a) & (b):The eCourts Integrated Mission Mode Project is one of the National e-

Governance projects being implemented in District and Subordinate Courts of the

couniry. The achievements ynder eCourts Phase T are as under:
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The eCourts Mission Mode Project Phase-1 waalimp]ﬂmenled during 2011 —
2015. At the end of Phase-1, out of the total target of computerization of 14,249
district and subordinate courts, sites for all 14,249 courts (100%) were made ready
for computerization, out of which LAN was installed at 13,643 coorts, hardware
was provide in 13,436 courls and software was installed in 13,672 cowrts. Laptops
were provided to 14309 judicial officers and change management exercise was
completed in all the High Courts, Over 14,000 Judicial Officers were trained In the
uze of UBUNTU-Linux Operating Systern and more than 4,000 court staft have
hecr trained as Systern Administeators in Case Information System (CIS). Video
Conferencing facility was operationalized between 458 court complexes and 342

corresponding jails.

The Phase Il of the eCourts MMP is being implemented since 2015. A gainsl
{he financial outtay of Rs. 670 creres in {he phase 11 of the project, the
Ciovernment has released Rs, 1582.11 crore as on 08.07.2021 for implementation
of the project which incindes a sum of Rs. 1150.56 crore released to all High

Lomrts.

Towards further enhuncement of 1CT cnaklement of Courts, the salient

initiatives inclade:

i. 18,735 District and Subordinate Courts have been computerized, Under the
wide Arca Network (WAN) Project, 2945 sites have been comnissicued
with 10 Mhbps te 100 Mbps bandwidth speed. This forms the backbone [or
ensuring data commnectivily in COUTS 4CTOSS the length and breadih of the
vountry.

5 Case Information Software (C1S) which forms the basis for the e courl
cervices is based vn customized Frec and Open Source Software (FOSS]
which has been developed by NIC, Currently CIS National Core Version

i
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1.2 is being mmplemented m District Cowrts and the CIS National Core
Version 1.0 15 being implemented for the High Courts.

A new software patch and user manual for COVID-19 management has also
been developed to help in smart scheduling of cases.

National Judicial Data Grid (NJDG) is a database of orders, judgments and
cases, created as an online platform under the eCourts Project. Tt provides
information relating to judicial proceedings'decisions of all compulerized
district and subordinate courts of the country. Litigants can access case
status information in respect of over 18.77 crore cases and more than 14.6]
crore orders’ judgmnents pertaiming to these gomputerized courts {as on
01.07.20213. Open APls has been introduced in 2020 to allow Central and
Srate Governments and institutional litigants including local budies to access
NIDG data to improve pendency monitoring and compliance,

A new “Fudgment Search” portal has been started with features such s
search by Bench, Case Type, Case Number, Year, Petitioner’ Respondent
Mame, Judge Name, Act, Section, Decision: From Date, To Date and Full
Text Search. This facility is being provided free of cost to all.

12 Virtual Courts in 2 States have been operationalized to handle traffic
challan cases. More than 72 lakh cases have been handled by 12 virtual
courts and online fine of Rs. 139 Crore has been realised till 08.07.2021. The
Delhi High Court has set up 34 Digital Courts dealing with Negotiable
Instruments Acl Cases.

The Supreme Court of lndia emerged as a global leader by conducting
06,239 virrual hearings (2s on 09.07.2021 snce the beginning of lockdown
petiod). The High Courts (36.47,381 hearings) and Subordinate Courts
(67,85.877 hearings) have conducted 1.04 crore virtual hearings till 31% May

2021, VC {acilities have also been enabled between 3240 court complexes
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and corresponding 1272 jails. Funds for 2306 VL cabing and VC equipment
for 14443 court rooms have also been released. 1300 VC licenses
(VidyoConnect) have been procured to promote virtual hearings.

To promote Live Streaming of court proceedings, Mode] Live Streaming
Rules have been circulated amongst all the High Courts across the country
for their suggestions before adoption. Gujarat High Court has commenced
Live Streaming procesdings already.

New e-filing system (version 3.0) has been rolled out for the glectronic filing
of legal papers with upgraded feamres like new dashboard including the
options of my partners, Case Filing, Vakaltnama, pleading, e-payments,
applications and portfolio.

To bridge the digital divide, funds have been released for sefting up 235
cSewa Kendras to facilitate e-filing and virtual hearing of cases in High
Courts and District Courts across the country.

Seven platforms have been created for disseminating real time information
on case status, cause kist. judgments etc. to lawyers and litigants viz. @
multilingual and disabled-friendly eCourts Portal, eCourts Mobile App and
TustlS App for judges, Automated emails, SMS Push and Pull Service,
Judicial Service Cemres and Information Kiosks.

National Service and Tracking of Electronic Processes (NSTEF) has been
launched for techmology enabled provess serving and issuing of summons,
To make effective use of database crealed through National Judicial Dala
Grid (NJDG) and to make the information available to public 29 LED
Display Message Sign Board System called Justice Clocks. have been
installed in 20 High Courts.

(c): The amount allocared and spent during each of the last three years while

implementing the project is as under:
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Amount in Bs. Crores

Financial Year Budget Estimates RE"lr:i.EEd Actual

(BE) Estimates (RE) | Expenditure
2018-19 420.00 300.00 282.76
2019-20 256,53 150.00 179.26
2020-21 250.00 180,00 179.31

The following steps have been taken towards reduction of paper wastage:

The eCommittee of the Supreme Court has designed and rolled out n the
vear 2018, an e-filing system Version 1.0 and created a portal (e
Filing.ecourts.gov.in} for this purpose. The portal enables electronic filing of
legul papers.Upgraded version of e-filing 3.0 has been inaugurated and 1s
being rolled out pan India. In the new version, new tab is provided which
Mows Advoeates and litigants to record their path with in-system video
recording while uploading documents. The new version has also provided
new dashboard including the options of joining by partners, Case Filing,
online filing of Vakalamama and pleadings, e-paymenis, applications and
portfulio management. Help section provided in the new version provides
witorial videos, FAQ and user munual. The new portal also provides the
option of indexing of the docurnents for the Advocates, This new paperless
efiling system will reduce paper consamption in the courts.

Establishment of Virtual Courts have also helped to reduce paper wastaps
and to eliminate the burden of court cases, Virmual Courts have been rolled
out to try traffic challan cases and have met with appreciable results.
Presently there are 12 such courls in 9 States. Environment-friendly. these

Virtual Courts enable adjudication of cases in paperless manner including
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facility of e-payment of the fine imposed. The Titigants can file the complaint
electronically through e-filing, appears before a Judge virtually and also pay
the court fees or fine online. Ower 72 lakhs cases have been handled by
these 12 Virtual Courts and in more than 14 lakhs (14,64,305) cases online
fine of more than Rs, 139 {159.47) Crore has been realised till 08,07 2021,
In November 2020, Dethi High Court has 1ssued “Dngital NI Aet Courts-
Project Tmplementation Guidelines™ and set up 34 Dhgital Courts dealing

with Negotiable Instruments Act cases.

Further to reduce the burden of court cases. the National Mission for Justice
Delivery and Legal Reforms has been pursuing a co-ordinated approach for
vhased liquidation of arrears and pendency 1n judicial admimstraton, whach,
imter-afia,  involves  betler  infrastructure  for  courts  including
computerization, increase in strength of subordinate judiciary, policy and
legislative measures 1 Lhe areas prone to excessive litigation, re-engineering
of court procedure and setting up of Fast Track Courts for quick disposal of
caszes, use of Alternative Dispute Resolution mechanism and emphasis on

human resource development.
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GOVERNMENT OF INDIA
MINISTRY OF LAW & JUSTICE

DEPARTMENT OF JUSTICE T T

RAJTYA SABHA
UNSTARRED QUESTION NO.419
TO BE ANSWERED ON THURSDAY, THE 22 JULY, 2021
Fast Track Courts in the country

419, Dr. L. Hanumanthaiah:
Will the Minister of LAW AND JUSTICE be pleased to state:

(a) the number of Fast Track Courts in the country, State-wise,

(h) the number of convictions by Fast Track Courts, State-wise;

(¢} the number of pending cases, State-wise, in Fast Track Courts; and

(d} the steps taken by Government to ensure Lhat timelines are strictly adhered to In
view of the above 7

ANSWER
MINISTER OF LAW AND JUSTICE
(SHRI KIREN RLILIT)
(a 1o d): Setting up of Fast Track Courts (FTCUs) and their functioning fall within
the domain of the respective State Governments in consultation with the High
Courls. As per information made available by High Courts, there are 956
functional FTCs in the country. State-wise number of functional FTCs aleng with

Siate-wise casc pendency stalus is given at Annexure - A. Data in respect of
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convictions by FTCs is not centrally maintained. Disposal of cases and adherence

of timelines is primarily the responsibility of the judiciary.
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ANNEXURE-A

RAJYA SABHA UNSTARRED QUESTION NUMBER 412 FOR 22.7.2021
STATE-WISE CASE PENDENCY STATUS AND NUMBER OF

FUNCTIONAL FAST TRACK COURTS {AS ON 31.5.2021)

= Name of the No. of Fast Track | ; .
. 8.No Stutes/UTs ol No. of Cases pending ‘
Lt .
| |
| 1 | Andhra Pradesh * 21 6153
2 | Assam 15 8744 “
] -~ I
‘ 3 | Arunachal Pradesh ( 0
4 Mizoram ) 2 | 201 B
5 | Magaland * 1 30 i
f Bihar ** 33 12252
| 7  Chhattisgarh 23 G829
g |Delhi 13 4638 -3
| &l 3 1836
| 10 | Maharashtra 114 163112
11 Gujarat 35 5682
12 |Haryana 6 724
13 | Pumab 5 431
14  Chandigarh 0 . 0
15 | [limachal Pradesh 0 0
oo = .
16 Jammu & Kashmir 7 2261
17 |Jharkhand 4] 5986
18 | Karnataka 16 3346
19  Kerala 2 6477 !
20 | Lakshadweep 0 0
| 21 | Madhya Pradesh 1] | 0
| 22 | Manipur 5 435 |
23 | Meghalaya {) 0
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o | e | ™ Cowr | MNo-of Casespending |
24 | Odisha 0 0
|25 |Rajasthan 0 0
i 26 | Sikkim : 2 B 20
27 Tamil Nadu | 74 84252
| 28 Puducherry 0 o |
29 | Tripura ] 11 1560
30 | Uttar Pradesh . 372 226704
| 31 [Uttarakhand T 664
32 | West Bengal B8 58955
| 33 'gﬂﬁ?""f““”w NAL NA. |
34 | Telangana £ 34 12200
3% | Diu & Daman i 0
36 | Dadra & Nagar Haveli 4 0
. 37 |Ladakh | NA M
i Total | 956 923492

* Andhra Pradesh and Nagaland data is as on 30.09.2020

**Data in respect of Bihar 1sas on 31.03.2021.
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE

(DEPARTMENT OF JUSTICE) CertnAss

RAJYA SABHA
UNSTARRED QUESTION No. 420
TO BE ANSWERED ON THURSDAY, THE 22™ JULY, 2021

IT based systems in High Courts and the Supreme Court

420. Smt. Ambika Soni:

Will the Ministerof Law and Justice be pleased fo state:

{a) the total expenditure made so far for implementing Information and
Communication Technology based system in High Courts and Supreme Court;
(b} the achievements of Supreme Court e-committes during last 16 years
of its existence ; and
() the fresh steps taken by Government for making virtual hearing as a
permanent feature of judicial system?
ANSWER
MINISTER OF LAW AND JUSTICE
(SHR1 KIREN RILJLIU})

{(#)  The Govermment of India is implementing the e-Courts Mission Mode
Praject throughowut the country for Information and Communicanion Technology
enablement of district and subordinate courts, The total expenditure during eCourts
Project Phase- T was Rs. 63941 crore. During Phase-1T of eCourts Project, total

outlay was Rs. 1670 crore out of which a sum of Rs, 1150.56 crore has been

1
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released to the High Courts ull 31% May 2021. Details of High Court wise fund

released is attached at Annexure-1.

In s0 far as Supreme Court of India is concerned, the expenditure made from the
Financial Year 2019-20, FY 2020-21 and from [/4/202] two 06772021 for
implementing  information and comimunication technology based system In

supreme Court of India 15 as under:

e

(S No | Financial Year Expenditure of 1T Head (in Rs.)

1 201920 Rs. 2.52,29,949/-

& T2nE0-E) | Rs.578,12,909/-
|3 01.04.2021 1o 06.07.2021 Rs. 1.13,32,983/- approx, (suhject
| 1o reconciliation) ]

(b} The achievements of e-committee of the Supreme Court during last 16 years

ot its existence are as follows:

1, 18,733 District and Subordinate Courts have been computerized. Under the
Wide Area Network (WAN) Project, 2945 sites have been commissioned with 10
Mbps to 100 Mbps bandwidth speed,

11, Case Information Software (CIS) which forms the basis for the e court
services is based on customized Free and Open Source Software (FOSS) which has
been developed by NIC. Currently C1§ National Core Version 3.2 is being
implemented in District Courts and the CIS National Core Version 1.0 is being

implemented for the High Courts.

1. A new soltware patch and user manual for COVID-19 management has also

been developed to help in smart scheduling of cases,

iv. National Judicial Data Grid (NJDG) is a database of orders, judgments and

cases, created as an online platform under the ¢Courts Project. It provides
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information relating to judicial proceedings/decisions of all computerized district
and subordinate courts of the country. Litigants can access case status information
in respect of over 18.77 crore cases and more than 14.61 crore orders/ judgments
pertaining to these computenzed courts {(as on 01.07.2021). Open APIs has been
introduced in 2020 to allow Central and State Governments and institutional
litigants including local bodies to access NJDG dats o improve pendency

monitoring and compliance.

v, A new “Judgment Scarch” portal has been started with features such as
search by Bench, Case Type, Case Number, Year, Petitioner/ Respondent Name.
Judge Name, Act, Section, Decision: From Date, To Date and Full Text Scarch,

This facility is being provided {ree of cost to all,

vi. 12 Virwal Courts in 9 States have been operationalized to handle traffic
challan cases, Mare than 72 lakh cases have been handled by 12 virtual courts and
online fine of Rs. 159 Crore has been realised till UB.07.2021.The Delhi High

Court has set up 34 Digital Couris dealing with Negoetiable Instruments Acl cases.

vit, The Supreme Court of India emerged as a global leader by conducting
06,239 virtual hearings (as on 09.07.2021 since the beginning of lockdown
period). The 1ligh Courts (36, 47,381 hearings) and Subordinate Courts (67,
8587 Thearings) have conducted 1.04 crore virtual hearings till 31 "May 2021, VC
facilities have also been enabled between 3240 court complexes and corresponding
1272 jails. Funds for 2506 VT cabins and VC equipment for 14,443 courl rooms
have also been released. 1500 VC licenses {VidyoConnect) have been procured to

nromote virtual hearings.

viii. To promote Live Streaming of court proceedings. Model Live Streaming

Ruleshave been circulated amongst all the 1ligh Courts across the country for their
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suggestions before adoption. Gujarat High Court has commenced Live Streaming

[

proceedings already.

ix, Wew e-filing system (version 3.0) has been rolled out for the electromie filing
of legal papers with upgraded features like new dashboard including the options of
my partaers, Case Filing, Vakalinama, pleading, e-payvments. applications and
portfolio. T'or making the payment process easy and transparent, online payment

(e-Payments) of court fees, fines, penalties and judicial deposits has been enabled,

¥ To bndge the digital divide, funds have been released lor setting up 235
ebewakendras to facilitate e-filing and virtual hearing of cases in High Courts and

Mhstrict Courts across the country.

xl. Seven platforms have been created for disseminating real time information
ON Case status, cuuse [ist, judgments etc. to lawyers and litigants viz. a multilingual
and disabled-friendly eCourts Portal. eCourts Mobile App and JustIS App lor
Judges, Automated emails, SMS Push and Pull Service. Judicial Service Cenires

and Information Kiosks,

wii. National Service and Tracking of Electronic Processes (NSTEP) has been

lsunched for technology enabled process serving and issuing of summaons.

xiii. To make effective use of database created through National Judicial Data
Grid (MIDG) and to make the information available to public, 290 LED Display
Message Sign Board Sysicm called Justice Clocks, have been installed in 20 High

Courts,

xiv. The eCommirttee of the Supreme Court of India has condueted 30 traiming
and awarcness programumes on the TCT services provided under the e ourts

project, from May 2020 to May 2021, These programmes have covered nearly 2.03
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lakh stakeholders, including High Court Judges, District Judiciary. Court Staff,
Master Tramers, Technical Staff of High Courts, and Advocates.

xv, As on 28 May 2021, 30,781 Advocates and Advocate Clerks and 4006
advocate Master trainers were trained by e-Commiree in coordination with the

respective State Judicial Academies.

xvi.  The manuals, brochures, and video tutorials on e-filing have been translated
into various regional languages 1o expand its availability to benefit advocates and

litigants.

xvii, e-Committee .Supreme Court of India released manual for ils eitizen-centric

service “e-Courts Services Mobile App” in 14 languages.

wviil.  To create greater awareness through social media, 2 YouTube channel of e-
Courts Services has been created by the e-Committee, which hosts video tutorials on
¢-Filing in various regional languages. E-Courls services YouTube channel has

reached 1, 02,360 views as of 18 September 2020,

vix. eCommitee has launched its website on S3WaaS (Secure, Scalable
&Sugamva website as a Service) platform provide by NIC. Web site 15 m
compliance with GIGW guidelines (Government of India guidelines for website). It

has been developed on Open-Source Technelogy.

%% The eCommittee has resumed its newsletter’s digital publication from May

2020, which is hosted on the e-Committee website,

xxi, Model mules framed during pandemic:
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i. Model rules of video conferencing for courts have been framed and
circulated to High Courts for their adoption. Till now, several High

Courts have implemented the video conference rules.

ii. Model rules of e-Filing for courts have been framed and circolated 1o
the High Courts, Till now, 9 High Courts and 1 Bench of Gauhati High

Court have implemented the video conference rules.

xxii. Inter-Operable Criminal Justice System (ICIS) : Live electronic exchange of
data between courts and police through ICIS has been implemented in most High

Courts.

< During the pre COVID) period, the virtual hearing set up was used primarily
for conduct of remand matters so as to reduce movements of prisoners between
court and jails. Dwuring the post COVID pertod, due to lockdown and social
distancing protocols, judiciary was forced to seek solutions in technology which
wdave impetus to virtual hearings. Legal sancuty was given to video-conference
hearings by the Apex Court by invoking Article 142 of the Constitution. Video
conference emerged as mainstay of the courts during the COVID lockdown period
as physical hearings and normal cowt procesdings in the congregational mode
were not possible, However, whether open physical courts will operate along with
virtual hearings in hvbnd model 15 an administrative matter which falls u;,-ii_hin the
purview and domain of the judiciary for taking a decision. Towards streamlining
virtual hearings, the eCommittee of the Supreme Court has also formulated Model

Video Conferencing Rules which have been adopled by several High Courts with

&
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local contextuathization.  Since COVID lockdown started, the District Courts have
heard over 67 lakh cases. while the High Courts have heard over 36 lakh cases
through virtual hearings. In additon virtual courts for hearing petty traffic
offences have also been set up where the court proceedings arc conducted n virtual
mode, One video conference equipment each has been provided to all Court
Complexes including Taluka Level Court Complexes in rural arcas under the Phase
11 of the e-Courts Project for virtual hearings. To further augment the Video
Conterencing (V) imfrastructure, funds for 2506 VC cabins and VU equipment
for 14,443 court rooms have also been released, Funds have also been released for
procuring 1732 Document Visualisers. Video Conferencing [acility has been

enahled between 3240 court complexes & 1272 corresponding jails.
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Anncexore-1

Staternent referred to in reply part (a) of Rajya Sabha Unstarred Question
No. 420 {or 22/07/202] regarding funds released to High Courts.

High Court Total Funds released under
Sr.No it eCourts Phase-11 (in Rs. crore)
| L. Allahabad 109.4%
| 3. Andira Pradesh EET
. 3.  Bombay i o 12524 |
. 4. Calewuta B 37.09
| 5. Chhetusgath Y 27,31 _
6. Delhi | ) 26.80
7. | Gauhati (Aranachal Pradesh) 11.64
_ & | Gauvhan (Assam) 67.28
9. | {rauhati (Mizoram) L& L '
10, | Gaunhati (Nagaland) 715 .
11, | Gujurat 72.82 RS
12, | Himachal Pradesh 11.19
13, | Common High Court lor Union Territory 1898
' of Jammu and Kashmir and Union
; Territory of Ladakh i -
|14, | Thinkhand 2423 -
| 15, | Kamnataka 635,38
16, Kerala 36.03
" 17. 'Madhva Pradesh 74.05
18.  Madras = T0.15
19, Manipur. 8.532 ]
20,  Meghalava 10,94 =
21, | Orissa s 46,41
22, | Pama - 53,82
23, | Punjab & Haryana ] 54.13
24, | Rajusthan 72.94
25, | Sikkim _ 6.8]
| 26 | Telangana & Andhra Pradesh T0.29 -
27, | Telangana 1.79
. 24, | Tripura 16,5}
28. | Unarakhand i 11.65
_ Total 1.150.56
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GOUVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

RAJYS SABHA
: ﬁlT’LﬂﬁQ
UNSTARRED QUESTION NO 421 .
TO BE ANSWERED ON THURSDAY, THE 22™ JULY, 2021
Lok Adalats in the country

427, [ Banda Prakash:
Wl the Mirister of LAW AND JUSTICE be pleased to state:

1a) whether Gavernment has proposed to sel up more Lok Adalats to clear pending
cases in High Courts and lower courts,

tby it so, the adetails thereof along with the number of Lok Adalats presenily
functioning in vancus States,

icy the number of cases cleared [ cases settied by the Lok Adalats during the |ast
five years, State-wise and especially ir Telangana;

:d} the details of Lok Adslate organised in rural areas during the last five years in
Telangans and

e} the extent to which it has reduced the number ot pending cases in High Courls
and lower courts, State-wise details thereof?

ANSWER

MINISTER OF LAW & JUSTICE
{(SHRI KIREN RIJIILU)

fa)le (2) Lok Adalat is an importan: Allernative Disputes Resclulion Mecharnsm
available to common people. It is a forum where the disputesfcases pending in
the court of law or at pre-ltigation stage are sellied/compromised amicably
Under the Legal Services Authonties (LSA) Acl. 1987, an award made by a Lok
Adalat is deemed o be a decree of a civil court and is final and binding on all
parties and no appeal lies against thereto before any court. In order to reducs the
pendency of casas in courts and also to settle the cisputes at pre-litigation slage

Lok Adalats are organized by Legal Services Instifutions at such intervals as it
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deems fit. Lok Adalat i1z not a2 permanent estaclishment However as per Section
18 of the LBA Act Lok Adalats are organized by Legal Services Institutions as
per requirement. National Lok Adalats are croganized simultaneously in all Taluks,
Districts and High Courls on a pre-fixed date,

in addition, Section 22B of the LSA Act also provides for establishment of
Permanant Lok Adalat by every State Authority to deal with cases of public utility
services at pre-litigation stage. 355 Permanert Lok Adalats are functioning in
various States & UTs. State-wiss Permanent Lok Adalats and cases settled is at
Annexure-A, State-wise cases settled {both at pre-lifigative stage and pending
cases) by State Lok Adalats and National Lok Adalats during the last five vears is
at Annexure B and C respactively,

To facilitate access to justice during COVID times, the Legal Services
Autherities have ingenioushy integrated technology into conventional methods of
justice delivery and moved Lok Adalat io the Virtual Platform on 27 08 2020
From June, 2020 to May. 2021, more than 4.42 fakh cases, including 5954 cases
it Telangana, have been disposed of by these E-Lok Adalats

[d} No separate data with egard o number of Lok Adalats hald in rural areas is
maintained. However, in the State of Telangana, 11062 Lok Adalat benches
ware constituted under Section 18 of the Legal Services Authorities {LEA) Act,
1287, wherein 1.00,002 cases were settled during 2018 te 2020, including rural
dreds

(e} State-wise details of cases disposed of (both Pre-litigative and pending cases of
High Counts and Lower courts) in State Lok Adalats and Matignal Lok Adalats

are at Arnexure B and C respectively.

nadwhdy
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. i _ - Annesure-A
statement a8 referred to in reply to the Rzjya Subhs Unstarred Question Ne. 421 for 22.07.2021 raised by Dr. Banda
Frakash - Lok Adalats in the country

4 Staternent containing the infarmation of number of cases setiled in Permanent Lok Adalats [PUS) guring last five
financial years viz. 2016-17, 2017-18, 2018-19, 2019-20 and 2020-21

i | PLA LCases settled during the }re;; d
. functioning ; T
| 5. No 5LSA . '
- as in March, | 2p16-27 2017-18 2018-19 2019-2() 2020-21
| 2021 |
_ Andarrgn & Micobar | a B a 0 4] H
i lalgnas 9 2
| 2 |andhra Fredesh L mr [ w0 1805 | 1608 1283
1. [Arunachal Pradesh 5] a 7 {i 0 4]
5 [Rssar ' 10 508 H12 | o9 N T
{5 Sihar N i o 78 iz ] e | 20m
; Chih r'_';_g%r.'l_ 5 | 1= a2 | 123 _ be iz
7 Dadra B hagas a - 0o a 2 a ' ¥
IHE'-I'E.I B >
| & |Damat & Dig o e ¢ 0 T
| & |peir 3 5724 11522 “E8S7 19430 14765
|10 6o ' i el X 07 £ o |
11 |Gujarat 4 a 435 165 ! 120 105
| 22 |Karyana 4 R LT e a0gE6 | 33ea( 45835 S
" 23 |imachsl Pracesh 2 57 7" 70 LR e
1'-I_,I:l.'r|l'r||.| E: K3t mir ] | i 0 1 0 a | 5] |
15 ngridang 3 | 1a4d - m | eaad 10517 1943 |
15 'Rarnataka % | amma BE73 4714 | masg 3558
1/ Keraa T 570 BR[| Gaa 443 242
12 jinksnadwasn __4 o 0 Y | [ g
19 [Madaye Pradesh 51 ERE 12054 [ 65l e [
| - 21 fsharashrs i 4 1-:;'3:-;-_'3_ - 10085 2981 3304 49 |
| o1 |Manigur == Ber 0 , o b 0 0 :
| 3% IMeghalava C 7 . oo a o 7
N I 3 a7 o 0 ! 0 o '
| _i_b.ai;r;alam:i : ! n i i G ; H] I 1] a :
| 25 [odista T BE 1352 18740 1350
o6 |Fuduchemy i i 0 C 0 o o
|27 |Funjak - i 12425 10628 | oaxy T 3587
25 |Rujesthan i 35 | ausa 3306 | aaud 5254 805
23 Sikkim ; g | 0 8 | @ i | &
12 Tamil Mzdu 0 0 | 7 47 Il
31 Telengana B | 1229 | s@s6 | G243 31546 549
it [Tripura =R ] _i_ ) 45 245 208 i G
31 Chardigath 3 T 305 | 1653 nhz A
34 | Jttar Pradesh i1 | 1m0 2663 2340 1230 T
42 [Uargktard 4 i £ 151 373 522 |
g o S = = : : : |
|est Sengal S, 0 S C Q. i S
37 |Ledzks 0 0 0 ___J %] 0
Grand Total | 355 33555 124458 102624 | 110676 40458

Mote: Legzkh Legal Bervices Acthorty was constduted in the moerth of February, 2021
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Annexure-B

Hutement as referred to inreply 1o the Raiya Sabha Upstarred Question Mo, 424 $or 22.07.2021 raised by Dr.

1 ‘_'-[al‘.-EmEHI: containing the informaton af ca&ut disposed of {both Pre—ll'ugatlu-: and Pending cases) in the
{Btate Lok Adalats durlng last five years viz, 2016-17, 2017-18, 2018-19, 2019-20 and 2020-21

Banca Prakash - Lok Adalats in the country

| 5 Na. Mame of the State Cases Disposed of
| Authority 201617 2017-18 2018-19 2019-20 02021 |
- [Ancamanan veshisr 9y | 437 7 Fan TR
! tlandy )
; _lAndhra Predesh 78433 16213 13731 11400 30461
2 arcngchal Pracosh ___bap 4K T 26 118 £h
& B 5424 105151 S237R 33084 1
5 diher 1R53 2283 1361 1255 a7
6 [Cihattisgarh. | 25270 11448 5687 | 1662 2475
[Dadra & Mager i | 10 5 0 B -
e, IHE'."—I i 1
& Dar an & Do | o 0 L 0 o _
| 9 [peln |  BZ1s IE85 4383 16344 155350
10 |Gea 433 B2 132 51 777
Cujarat 54305 1507« 18662 _ 2061 Z1RAD
12 |Haryana R 1408578 143703 174052 LZ7e9
13 |Himechal Pradezh 11750 R JELRD G651 | 3305
13 | & Rashmie EDRL e 10611 6774 3453
17 |sherkhand EAREL TR0 12468 14341 79644
1% |kamaraka 405248 114272 25616 45168 1 171#Ad
17 |Ferala 37926 2r0dn ETEER) zi408 | %837
12 |La<shadweer C 13 195 0 i
15 |Madhiya Pradesh 15058 7877 1561 1075 14803
| 20 |gherashers | 143753 1117 795 74z e
21 |Msnipur 198 i 28 | a 21
| 27 Meghalzva 63 15 165 a 0
[ 23 [mizoram B T e hib == T 147 |
24 |Magaiznd . 4 ) a ] 0 [
2% |isha S 267324 £i717 45210 a5k
7% |Puducherry ' e 3111 1011 | a7 |
27 [Pumab IRIE0 LD 25266 4742 0
78 [Rejasthan 100253 rye 10573 E3ii 34514
ERET 97 | 61 779 50 158
3G | Tami Moo | imimr | choud 17144 16621 1311/
31 Telengana | 18658 14435 13032 12352 24327
| 32 [Tripura 48080 TIB&Z =TS 7353 238
31 |Chandigarh ! 584 4% s iR 1
24 |uctar Pradesh T sepn 1576 336 100305
| 2t |Unaraknang 10574 168GA fECH 27758 | 6lem
|45 [vostHenga 324580 | ojgacc 315634 25507 13853
[ 37 |Ladakh o 0 i 0 ¢ ,
Grand Tatz| 1774312 | 193EEE2 1047655 545751 744073 |

+ Lecizkh Lega: Services Authorty was constituted i tre month of Februz ry, Z021
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Annexure-L

Statemnent as referred to in reply 1o the Rajya Sabha Unstarred Question Mo, 421 for 22.07.2021 raised by Dr,
Banda Prakash - Lok Adalats In the country
A Statement cantaining the informatien of cases settled (both pre-litigative and pending eases) in Natianal Lok

Aealats during the year ﬂ:!_l!'g']_.?,_lﬂl& 201%, X020 and 2021 [um_'q July, 21},

| SMa. | Name of the State Cases Disposed of
| | Aumority v — e s o
| = !F'.r-::laman & Micokar 1113 a o 245 ans
|lSLans e
2 andhira Pradesh 147ERE 97 87415 I7EDE JLAAE
3 |Arunachal Pradesh |  &81 1338 5848 104 50 "|
|4 [Aszam SHEES 31132 B 37188 21406 |
L |Bikuar 217400 170983 1cd28L GGAEL 1034
| G |Chandigarh g | 11138 2568 STV
? |Chhattisgarh 45130 70362 576498 14464 7777 |
& |Deora & Magqi ar 170 2023 17EE NE S
Haweeli
5 |Daman & 0w _EEE 107 229 31 T iy
10 |Delh ] 31326 75545 71377 B304 26324
11 |[&Ene 24606 2704 1385 351 a7
| 12 |Gujarst [ 135842 137105 103150 41584 103042
|13 |Raryana pres 61141 103236 0252 33157
14 |imachal Pragezh 73556 0798 _B5432 5971 13585
15 |lemmu & Lashrrir 74845 59330 33177 13758 R4
it [harkhang R40ET _ TI0EE 48228 £31s2 47331
17 [kamnataka | mazio faGs ¢ 281548 331681 ERPrL
1 lkerala | a3siez T 125779 15010 17637
1% |Lakshadweep 134 153 4 5 D
| 3 lntadbys bradess | 33381 310569 234433 108388 | 108773
| 1T Warareshuia 511349 BOBEZ: |  AIB3E 115837 0
32 [Manipur 1553 683 1954 204 303
2% iweghelaya 1902 “36 &85 303 425
74 Mizgrar e 1075 - qus 718 ' 206
15 |nagaland 163 2318 573 751 134 '
6 odista 142363  a1zsm 4320/ 18329 13541
37 [Puducherry 4293 4745 4154 173E 2361
28 |Punjab 105206 111731 EOOE #2528 40562 i
29 |Rgastran | 149613 165621 215058 103060 76138
A0 |5ekim 278 233 163 ah 47
31 [TamiiMagu | 540718 475753 FA0EDL RRE13 29538
32 [Telengana 172923 88135 110838 47560 B5769
33 [Trisura 5243 2Bt 3354 382 102
|34 Untsrakhand 15360 45T PECEE R tzds |
3£ Uttar Pradesh 1855099 2724516 2484405 1171022 1215775
36 [West Berga 429m0s | G283 G2830 | 2A5EB [
|37 thadahh ) ! T U S St St NI 458
| Grand Towal 5405887 5882561 5293273 2548368 | 2561790

Sote Ladeeh Legel Services Suthodty wes constitutes in the menth of Febraary, 2021

54




i ' GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE
el o i

RAJYA SABHA
UNSTARRER QUESTION NO 1208
TO BE ANSWERED ON THURSDAY, THE 2t JULY, 2021
Tele-Law Mabile App for Para Lagal Voluntaers

1208 Shri John Brittas:

Will the Minister of LAW AND JUSTICE be pleased 1o state:

(a) whether Tele Law initiative has succeadad n mainstreaming legal aid to the
marginalized by connecting them with a dedicated pool of panel lawyers aither free of
cost or at neminal fees;

{p) if 3o, the details thereof and a State-wise break up thareof, of the frontline Para Legal
Voluntears (PLV'S) and Village Level Entreprenaurs [VLE'S)

() whather Government has developed Tele-Law Mobile App for Para Legal U-::I;.mteem
recently,

{d} if se, the details thereof?
ANSWER

MINISTER OF LAW & JUSTICE
(SHRI KIREN RIJIJU)

(a) & (b) Yes Sir. Tale-Law programme of Government of India was inftiatad in 2017
with an aim o provide iegal advice st pre-ifigation stage 10 the bensficiary by
sonnecting them with Panel Lawyers via video conferancing and telephane
facliies avallable at the Comman Service Centers (CSC) at Panchayat tevel, This
sarvica s free for persons artitled under Section 12 of Legal Services
Autharities(LSA), Act 1837 and for others by paying Rs 30/- only per consultation.
Tele-law ks currently operational in 51,434 CSCs across 34 States/UTs in 633
Districts of the country. As an 24.07 2021 out of 10,32,551 benaficiaries registerad,

advice has been gnablad 10,253,171 haneficiaries. Siate-wise datails of Para
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Legal Voluntears (PLV's) and Village Lavel Entrapreneurs (VLE's) is available at

Annaxure A,

(e ) & (d) Yes Sir. Tala-Law Meobile App for Para Legal Volunteears was developed in
2019 to enable them to pre-register a Tele-daw spplicant and gochadula his
appointment with the panel lawyer on a preferred date and time, The mobils
application is integrated with Tale-law dashboard 10 corfirm and register the pre-
registerad cases enabling onling interface betwesn the beneficiary and the pansl

lawyer through video conferencing and telephone faciliy.

Al
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Annesure A

r
Statement as referred 1o in reply to the Rajya Sabha Urnsiarr[ad Question ':nuu ﬂ 'rl']-;:l:II —|
- nswering on 29.07.2021 raised by Shri John Brittas, regarding Tele-Law |

for Para legal Volunteers.

A Statement :unt:lnﬁ the inrlnﬂﬁnﬁf State-wise break up of Para Legal \

Voluntears{PLVs} and village Level Ig:mprenam {VLE's)
23rd !
o r| iéa Total PLVs Total VLEs |
e Sr.n0 State/UT | . .
i 1 Andaman and Eﬂhar _| o~ _ﬁgj
z Andhra Pradesh s ) I
G 3 Arunachal Pradesh 1___ =3 ./
- : e | 4090 4585 ]|
g E“‘IH-T T | == =
6 Chhattlsgarh Lfzaly : >
7 Dadra And Nagar Havell & |
Daman And Div o4 | - _I
o 7]
3 - | e 3423 |
. 3 Fujarat —— = Iﬂag_l
10 Haryana | i = 4
il 11 Himachal Pradesh | =
ashmi ' 966 |
| 12 Jammu & Kashmir £.11 el
|_ 13 jharkhand e -
14 Karnataka N it
A0E
| 15 Weram . 13_||
| 16 Ladakh = | - 2 )
'| 17 Lakshadweep e X o
I__ 18 Madhya Pradesh | et e
| 19 IMaharashtra | . sl
| 20 Manipur | =t o
I_ = Megw . | s e | 112
r 22 Mizoram A3 i__ i = — |
3 Magaland .. 5
isha 1798 1989 |
I_ 24 Odisha J . ?|r >
I- 25 Pudl.l.r_'hut'r‘r' I__ =5 Tﬂg? l EE
T o o L
I__ 27 Rajasthan Fenir= = - —
| 28 Slkkim — 39 EL ||
' 29 TamiiMadu | S =
I__ 30 Telangana - — _Eﬂ
[ = s — T 7616 270 |
I'_ 32 Uttar Pradash l m o =i
| 33 Litta rlkhﬂi_ | o > _'11].551
\ 14 West Bengal iy -
e 59 1434
|_ Total T I a8
.
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\ GOVERNMENT OF INDIA
' MINISTRY OF LAW AND JUSTICE
e Lot (DEPARTMENT OF SUSTICE)

RAJY A SABHA
UNSTARRED QUESTION No. 1211
TO BE ANSWERED ON THURSDAY, THE 29 JULY, 2021

Utilization of funds for +eCourts Project Phase-1I"

1211 Dr. Amar Patnaik:

Will the Minister of Law and Justice be pleased to state:

(a) whether Government is aware that oul of the £180 crore allocations in RE

2019-20 for ‘eCourts Project Phase-II", only ¥37.71 crore Wwas spent by the
Department as o 3]st January, 2020,

(b} if so, the reasons for under-utilization of allocated funds; and

{c) the steps tuken to improve the ratio of fund allocations vig-a-vis utilizations as
under-utilisation implies undet-per formancs of the project?

ANSWER

MINISTER OF LAW AND JUSTICE
(SHRI KIREN RIILIU)

(a) & (b): The total budget allocation far the eCourts Project Phase-11 in RE
2319-2020 was $180.00 crore. Initial delay in the expenditure flow was due o
time-taken in finalization of the works program and project proposals by the &
Committee of the Supreme Court, Subsequently, #179.26 crore has been
released for implementation of the various components of the eCourts Phase-11
in the finangial year 201 9-2020 which amounts 10 9y 5§% expenditure.

{c): Does not arise in view of {a) & (b} above.

e
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N COVERNMENT OF INDIA
L e MINISTRY OF LAW & JUSTICE
DEPARTMENT OF JUSTICE
RAJY A SABHA

UNSTARRED QUESTION NO.1212
TO BE ANSWERED ON THURSDAY, THE 297" JULY, 2021

CASES OF REGULAR AND URGENT NATURE
1212. SHR1 NEERA. SHEKHAR:
will the Minister of LAW AND JUSTICE be pleased to state:

{a) details of cases filed, heard and pending in various High Courts as on date, High
Courts-wise;

{b) the details of cases categorized as regular and of urgent nature pending in High
Courts of Delhi and Allrhabad, separately as on date;

(¢} the details of year of categorization of regular cases being listed for hearing at
present by High Courty of Delhi and Allahabad and year of cases which are likely to
be taken up during 2022, High Court-wise; and

{d} the details of measures Government would take 10 expedite the regular cases
which have been filed by commnion people of the country?

ANSWER
MINISTER OF LAW AND J USTICE

(SHRI KIREN RIJLIU)

() to(d): The information is being collected and will be laid on the Table of the House,

R EL L
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COVERNMENT OF INDIA
- : pyy  MINISTRY OF LAW AND JUSTICE
.ﬁrﬁqmn#@*d______— DEPARTMENT OF JUSTICE
'-I—__'_'_'_'_.__'_ !
RAJYA SABHA
UNSTARRED QUESTION NO.1215
TO BE ANSWERED ON THURSDAY, THE 29.07.2021
SC/ST Judges in Courts
1215. SHRI K. SOMAPRASAD:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a)the details and number of vacancies of Judges in the Supreme Court against
(he sanctioned strength;

(bythe details and pumber of vacancies of Judges in High Courts across the
country , State-wise details thereof:

() the total number of SC/ST Judges in the Supreme Coaurt and the percentage
of representation of SCs/STs; and

(d) the details and number of 3C/ST Judges in High Courls across the counury,
Srate-wise details with percentage of $Cs/STs representation?

ANSWER
MINISTER OF LAW AND JUSTICE
(SHRI KIREN RIJLIU)

(a) to (b} : A Statement showing sanctioned strength of Judges and vacancies in
the Supreme Court and High Courts 25 on 20,07.2021 5 at Annexure.
L
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(c) to (d} : Appointment of Judges of the Supreme Court and High Courts is made
under Articles 124, 217 and 224 of the Constitution of India, which do not proviae
for reservation for any caste OF class of persens. Hence 0o class/category wise date
iz maintained centrally. However, the Governement has been requesting the Chief
Justices of High Courts that while sending proposals for appointment of Judges,
due consideration be given 10 suitable candidates belonging to Secheduled Casted,
Scheduled Tribes, Other Backward Classes, hinorities and Women 10 ensure

social diversity in appointment of Judges in High Courts.

i fpde W
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Statement referred to in reply to parts (a) 1o by of
answered in Rajya Sabha on 29.07.2021 regarding

K. Somaprasad

éllllﬂlll'ﬂ

Unstarred Question No. 1215 to be
‘gC/ST Judges in Courts” by Shri

(Position as on 20.07.2021)
| Fﬂﬂﬂtlﬂ]ﬂlﬂd—]— Working ?atﬂncitsl
| 1. No. | Mame of the Courl strength Strength
| A._ | Supreme Court of India '| 34 | 7% | 8 |
', B. High Courts
1 | Allahwbad | 160 }_ 94 b6 il
> [ApdmPradesn | 37 19 15___|
|3 Bombay £ g4 | 63 31
| 4 | Caleutta 7 _| 31 41
™5 | Chhattisgarh [ 14 it
el e T 78 _f 30 30
7 | Gauhati ek | 9b 04
[ & | Gujarat ol =82 24 24
. | Himachai Pradzsh | 13 | 10 03 2o
ig_ |J&Kondladakh AL TN - 08 |
11 | Jharkhand o | 1 _f o |
||: 12 | Karnataka —If 6 ¥ | 5|

13 | Kerals i 10
14 | MadhyaPradesh 1 24
|~ 15 | Madms T B
16 | Maniput i N i
17| Meghalays L _'|__u4 0
[ 1a | Orissa __ Y 13 14
|19 | Patma 53 _1 19 34
[ 20 |Punjebk Hayons T | 39
31 | Rajasthan 0 | 23 27
M2z | Sikkim S 0
23 | Telangana 4:__|' i 3 )
[ 24 | Tripurs g5 o 01
L 75 | Uttarakhand _l_ 11 . 07 04
. Toal 1 e | _6A2 454
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v COVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

ApPrnTmEnNT Dvr
Pr e e

RAJYA SABHA
LENSTARRED QUESTION NO.1216
TO BE ANSWERED ON THURSDAY, THE 29.07.2021
tmpact of vacancies
1216. SHRI ANAND SHARMA:
Will the Minister of LAW AND JUSTICE be pleased to stato

(a) the number of vacant posts of Tudges in Supreme Court and High Courts in
the country, State-wise;

{b) the average duration of vacancy it these posts;
: {¢) whether Government has identified candidates 1o fill these posts;
(d) if so, the detils thereof and steps taken to cxpedile the filling of vacant
posts;
(e} whether Government has assessed the impact of such vacancies on speedy
and efficient delivery of justice 1o cilizens of the country; and
(f) il so, the details thereol, including remedial measures 1aken’?

ANSWER
MINISTER OF LAW AND JU STICE

(SHR1 KIREN RLIL L)

(a) to (d) : A Statement showing vacancies in the Supreme Court and High
Courts as on 23.07.2021 1 at Annexure,
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fudges of the Supreme Cowt of India and High Courts are appointed as per
the procedure laid down in the Memorandum of Procedure {MoP) prepared in 1998
pursuant to the Supreme Court Judgment of October 6, 1993 (Second Judges casc)
read with their Advisory Opinion of October 28, 1998 (Third Judges case). As per
hMoP, initiation of proposal for appoinament of Judaes in the Supreme Court vests
with the Chief Justice of India, while initiation of propesal for appeintment of
Judges in the High Courts vests with the Chief Justice of the concerned High
Court. As per the existing MoP, the Chiel Justice of the High Court is required to
initiate the proposal for filling up of vacancies of & Judge in a High Court SiX
months prior to the occurrence of vacancies, However, this timeline is often not

adhered to by the High Courts.

As on 23.07.2021, there arc 08 posts of Judges vacant in the Sapreme Couort
of India. The duration of these vacancics range hetween 01 month and 20 months.
The recommendations for filling up of the wacancies are vel to be received from
the Supreme Court Collegium. In the High Courts, there are 434 posis of judges
vacant, oul of which recommendanons for 214 vacancies are vet to be received
from the respective High Courts Collegiums. Most of these vacancies have arisen
from 2016 onwards,

Government has received recommendations in respect of 240 vacancies for
appointment as Judges in various High Courts. As filling up of vacancies i a
continuous integrated and collaborative process and requires consultation and
approval from vatious Constitutional Authorities, the recommendations are under
various stages of processing as per the procedure preseribed in boP. While every
effort is made to fill up the existing vacancies expeditiously, vacancies keep on

arising on agcount of retirement, resignation or elevation of Judges.
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() & (f): Irmay be mentioned that the pendency of cases in coutts is not only due
to shortage of judges in Hiph Courls but also due to varous other factors e (1)
Increase in number of state and central legislations, {ii) Accumulation of first
appeals, (iii} Continuarion of ordinary civil jurisdiction i some of the High Courts,
(iv) Appeals againsi orders of quasi-judicial forums poing to High Courls, (v}
Mumber of revisions/appeals, (vi) Frequent adjournments, (vii) Indiscriminate use of
writ jurisdiction, {wiii) Lack of adequale arrangement 1o monitor, racking and
bunching of cases for hearing, (ix) vacation period of Courts, {x) assigning work of
administrative nature to the Judges, ot |

Disposal of pending cascs iy eourts is within the domain of the judiciary.
No time frame has been prescribed for disposal of various kinds of cases by the
respective courts. Gowvernment has no role in disposal of cases in courts. The
Central Government is fully committed to speedy disposal of cases in accordance
with Article 21 of the Constitution and reducing pendency. The Government has
saken several initiatives 1o provide an ecosysiem for faster disposal of cases by the
judiciary. National Mission for Justice Delivery and Legal Reforms was gel up 0
August, 2011 with the twin objectives of inereasing access by reducing delays and
arpears in the system and ephancing accountability through stractural changes and
by setting performance «tandards and capacities. The Nfission has been purswing &
co-ardinated approach for phased liquidation of arrears and pendency in judicial
administration, which, inter-alia, involves betler infrastruciute for courts including
computerization, inCrease in strength of subordinate judiciacy, policy and
jegislative measures i the aress prons (o EXCESSIVE litigation, re-engineering of
court procedurs for quick disposal of cases and emphasis on human resource

development.
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The major sieps taken during the last six yoars under various initiatives are

ag follows:

1L

Filling up of vacant positigns in Supreme { ;DQEMM
and Subordinate Courts: From 01.05.2014 to 23.07.2021, 35 Judges were
appointed in Supreme Couart. 602 new Judges were appointed and 551
Additional Judges were made permanent in the High Courts. Sanclioned
strength of Judges of High Courts has been increased from 906 in May,
014 to 1098 currently. Sanctioned and wiorking strength of Judicial
Officers in District and Yubordinate Courts has increased as follows:

——

[ Ason Sanchioned Siength | Working Swength |
3122013 | 19,518 15,115 |
22072021 | 24,368 19,236

Filling up of vacancies in Sybordinate judiciary falls within the domain of

the State Governments and Iligh Courts concerned.

Improving_infrastructure for_Tudicial Officers of District and Subordinate
Courts: As on date, Rs. 8.644.00 crores have been released since the
inception of the Centrally Sponsored Scheme (C58) for Development of
Infrastructure Facilities for Judiciary in 199394, The number of court halls
has increased from 15,818 as on 30.06,2014 to 20,218 as on 22.07.2021 and
number of residential wnits has increased from 10,211 as on 30.06.2014 1o
17,815 as on 22.07.2021 under this scheme. In addition, 2,693 court halls

and 1,852 residential units arc unider constraction.
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veraging_Tnformation_ind _Commuication TechnoloEy - acT) for
improved justice delivery: Government has been implementing the e-Courts
MWission Mode Project throughout the counlry for Information and
Communication Technology enablement  of district and subordinate
coytts. Number of computerized District & Subordinate courts has
oreased from 13,672 (in 2014) to 18,735 as on U1 07,2021, registering an
norease of 5,063, Mew and user-friendly version of Case Information
Software has becn developed and deploved at all the compaterized District
and Subordinate Courts. Al stakeholders including Judicial Officers can
access  information relating 10 judicial pm::e.r:diﬂg&"dﬂiﬂiuns of
computerized District & Subordinate Courls and High Courls on the
National Judiial Dald Grid (NIDG). As oft 01.07.2021, litigants can acce3s
case status of over 1877 crore cases and 14.61 crore order/judgements
pertaining to these coutts. eCourts services such as details of case
registration, Cause list, case slatus, daily grders & final judgments arc
available to litigants and advacates through sl ourts WweD portal, Judicial
Service Centers (J8C) in all computerized courts, eliourts pobile APP.
email service, SMS push & pull services. video Conferencing facility has
been enabled between 3240 court complexes and 1272 corresponding jails.
With a view to handle the COVID- 19 challenges better and to make e
transition to virtual hearings smoother, funds have besn provided for getting
up 235 e-Sewa 1 endras at court complexes to facilitate lawyers and litigants
necding  assistance ranging from case  Stalus, getting
judgments/orders, court'case related - formation and efiling facilities. RS
5(1 crores has Decn allocated for providing cquipment  in Video
Conferencing cabing in various court complexes 10 facilitute virtual hearings.
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Rs 12.12 crores has been allocated for 1732 Help Desk counters for efiling

in varieus court complexcs,

Twelve Virtual Courts have been set up at Delhi (2 courts), Faridabacd
{Haryana), Pune & Nagpur (Maharashtra} Kochi (Kerala), Chennai {Tamil
Nadu), Guwahati (Assam) and Bengaluru (Karnataka) to try traffic offences.
As on 12.07.2021, these courts have handled 75 lakh cases and realised
Rs.160.05 croves in fines. Video conferencing emerged as the mainstay of
the Courts during the Covid lockdown period as physical heanngs and
normal court proceedings in the congregational mode were not possible.
Yince Covid lockdown started, the District courts heard 74,1593% cases
while the High Court heard 40,43,300 cases (totaling O 1.14 crore) till
30.06.2021 using video conferencing enly. The Supreme Court had 96,23%
hearings since the lockdown period upto 09.07.2021.

Redyction in Pendency through ¢ follow up by Arrears Comymittees: In
pursuance of resolution passed in Chiel Justices’ Conference held in April,
2015, Arrears Commitiees have been se1 Up in High Courts to clear cases
pending for more than five years. Arrears Committeas have been set up
under Distriet Judges too. ATTCArs Committes has been constimted in the
Suprcme Court to formulate steps to reduce pendency of cases in High
Courts and District Courts, Further communications have heen addressed by
Minister of Law & Justice to Chief Justices of 1igh Courts and t0 Chief
Ministers en 20062014 and 14.08.2018 drawing their atlention to cases
pending for more than five vears and to fake up pendency reduction

CAmpaign.
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Emphasis on Alternate Dispute Resolytion (ADR): Commercial Courts Act,
2015 (as amended on 20% August, 2018) stipulates mandatory pre-institution
mediation and settlement of commercial disputes. Amendment to the
Arbitration and Conciliation Act, 1996 has been made by the Arbitration and
Coneiliation { Amendment) Act 2015 for expediting the speedy resolution of
disputes by prescribing timelines.

Initiatives to Fast Track Special Type of Cases: The Fourteenth Finance
Commission endorsed the proposal of the Government to strengthen the
judicial system in States which included, inter-alia, establishing Fast Track

Courts for cases of heinous comes; cases invelving senior citizens, Women,
children etc., and urged the State Governments to Use the additional fiscal
space provided in the form of enhanced tax devolution form 32% fo 42% 1o
meet such requirements. As on 30.04.2021, 870 Fast Track Courts are
functional for heinous crimes, crmes against women and children ete. To
fasl track criminal cases involving clected MPs [ MLAs, ten (10} Special
Courts are functional in nine (%) SmatesUTs (1 cach in Madhye Pradesh,
waharashtra, Tamil Nadu, Kamataka, Andhra Pradesh, Telangana, Uttar
Pradesh, West Bengal and -2 in NCT of Delhi). Further, Government has
approved a scheme for setting up 1023 Fast Track Special Courts (FTSCs)
across the country for expeditious disposal of pending cases of Rape under
IPC: and crimes under POCSO Act. As on date, 28 States/UTs have joined
the scheme for setting up of 842 FISCs including 363 ‘exclusive POCSO
Courts’. Rs.140 crore was released in the financial year 2019-20 and Rs.
160.00 crore has been released during the financial year 2020-21 for the
scheme. Rs. 39.77 crore has been released till June 2021 for Financial Year
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202]1-22. 640 FTSCs are functional including 338 exclusive POCSO Courts,
which disposed 50484 cases as on 31.05.2021.

In addition, to reduce pendency and unclogging of the courts the
Government has recently amended various laws like the MNegotiable
Instruments {Amendment) Act, 3018, the Commercial Courts {Amendment}
Act, 2018, the Specific Relief { Amendment) Act, 18, the Arbitration and
Conciliation {Amendment) AL 2019 and the Criminal Laws (Amendment)
Act, 2018,

ET e
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Annexure

Staiement referred to in reply to part (a} of Unstarred
Cuestion No. 1216 to be answered in Rajya Sabha on 29.07.2021
regarding ‘Impact of vacancies” by Shri Anand Sharma

(Position as on 23.07.2021)
. Sl No. | Name of the Courl | cia e

A, Supreme Court of India T

B. | High Couris
i il Allahabad 66 |

7 | Andhra Pradesh 18

3 Bombay 3l

4 Caleuita 4]

5 {hhartisgarh 08
e Delhi 30
o Gaahati ) 4 |

8 Gujaral 24

G | Himachal Pradesh : {13

10 |J & K end Ladakh : 06 |

g Tharkhand -k

12 Karnataks 15

13| Kerala g |

14 | Madhya Pradesh T
15 | Madras 17

16 | Manipur _ 8]

17 Meghalaya 0

15 | Omssa 14 |
T .16 | Paina 34

20 | Punmjabéd Haryana 39

21 Baajesthan 27

72 | Sikkmn {}

73 | Telangana 25

24 | Tripura 01
. 25 | Utiarakhand | 14
R B 1 454 |
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GOVERNMENT OF INDIA
: MINISTRY OF LAW AND JUSTICE
ay DEPARTMENT OF JUSTICE

T o 4 RAJYA SABHA
._,_.-—"'_'_'_._._._._._._._
UNSTARRED QUESTION NO.1219

TO BE ANSWERED ON THURSDAY, THE 29.07,2021

Female participation in judicial process

1219, SHRI SANJAY SETH:
SHRI K.C. VENUGOPAL:

will the Minister of LAW AND JU STICE be pleased 1o state:

(a) the details of the number of women who are currently serving as Judges in the
Supreme Court, High Courts and at the district level, State/UT ~wise;

(b} whether Government gives reservation to women while appointing Judges in
courts and if 3o, the derails thereof;

{¢) whether there is a shortage of female Tudges in the courts at all levels including
the Supreme Court in the country;

(d) if so, the measures being taken by Government 10 increase female participation
in judicial process; and

(e} whether Government would consider implementing reservations to increase the
representarion of women in the judiciary”

ANSWER
MINISTER OF LAW AND JUSTICE
(SHRI KIREN RLJIIU)

(a) to {2} - A Staternent showing working strength of fermale Judges in the Supreme
(Court and High Courts as on 20.07.2021 is at Anpexure. Ag per Constitutional
famework, the selection and appointment of Judges in Subordinate Courts is the
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responsihility of the concerned High Cowrts and State Governments and data on
fernale judges is not centrally maintained.

Appointment of Judges of the Supreme Court and High Courts is made under
Articles 124, 217 end 224 of the Constitution of India, which do net provide for
reservation for any caste or class ol persons. Hence no class/category wise date is
maintained. However, the Government has been requesting the Chief Justices of
High Courts that while sending proposals for appointment of Judges, due
consideration be given to suitable candidates helonging to Scheduled . Castes,
Scheduled Tribes, Other Backward (*lazses, Minorities and Women to ensure social

diversity in appointment of Judges in High Courts.

HAWER
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Statement referred to in reply to part (a)of Un
in Rajya Sabha on 29,07.2021 regarding ‘Fema

Shri Sanjay Seth and Shri K.C. Venugopal

Working Strength of Female |
S1. No. | Nume of the Court Judges as on 20.07.2021
A. | Supreme Court of India o1
B. | High Conrts
1| Allahabad 07 ¥
3| Andhra Pradesh 03 |
3 Bomibay 08
4 Calcutta 04
5 | Chhastisgarh 02
B Dielhi 06
7 Gauhati a1
T g | Gujurst 03 _
| 9 Himachal Pradesh i1 ]
10 | ] & K and Ladukh 01
(11 [Tharkhund 0l i
[ TXE Eamataka 06
[T13 [Kerala i
™ 14 | Madhva Pradesh 03
15 | Mades 13
16 | Manipur 0 |
17 | Meghalaya 0
18 Chrissd 01
10 | Patna i
79 | Punjabd Haryuna o7
71 | Rajasthan 01
il Sikkim 01
23 Telangana a2
i_ 24 | Tripura 0
75 | Uttarakhand a4
b Total 1A V- 77 1
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@ GOVERNMENT OF INDIA
MINISTRY OF LAW & JUSTICE

Tisbo-T

‘DEPARTMENT OF JUSTICE

RAJYA SABHA
UNSTARRED QUESTION NO.1220
TO BE ANSWERED ON THURSDAY, THE 28" JULY, 2021

Criteria for Fast Track Courts

1220# Dr. Ashok Bajpai:
Will the Ministar of LAW AND JUSTICE be pleased to state:

(&) the criteria fixed by Government to setup Fast Track Courts in Utiar
Pradesh,

(b) the number of Fast Track Courts setup in Uttar Pradesh during the last
three years;

(¢) the action plan of Government for these courts; and

(d) the steps taken by Government in this regard 7

ANSWER
MINISTER OF LAW AND JUSTICE
(SHRI KIREN RIJIJU)

(a): Setting up of Fast Track Courts (FTCs) and its functioning fall within
the domain of the respective State Governments in consultation with the
High Gourts. FTCs were created during 11" Finance Commission for
disposal of long pending cases based on the findings of a study that cne
such court can disposs upto 188 cases in a year. Subsequently the 14"
Finance Commission had recommended that the number of FTCs to be
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astablished should be 10% of the canctioned strength of Judicial officers of
the State.

(b) to (d) Accordingly, FTCs were set up for the State of Uttar Pradesh
for dealing with cases of heinous crimes: civil cases involving senior
citizens, women, children, disabled and litigants affected with HIV-AIDS
and other terminal ailments and civil disputes involving land acquisition and
property/rent disputes pending for more than five years. The 14" Finance
Commission also urged the State Government to use the additional fiscal
space provided in the tax devolution to meet the fund requirements of
FTCs. Union Government has asked States to set up requisite number of
FTCs. The number of FTCs set up in LUttar Pradesh during the last three
years is as under:

| Year* Cumulative figures of Functional FTCs |
2018 _ 206 e
2018 - 368

'| 2020 . 389 B

*As per data provided by the Allahabad High Court for December of each
year.
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GOVERNMENT OF INDIA
A3 ‘ Lt MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

RAJYA SABHA
STARRED QQUESTION NO. 189
TO BE ANSWERED ON THURSDAY, S"AUGUST, 2021.

Fund allocation to NALSA

189, 5bri Binoy Viswam:

Will the Minister of LAW AND JUSTICE be pleased to state;

{a)the funds allocated and sanctioned by the Ministry to National Legal
Services Authority (NALSA) during last three vears:

(bywhether NALSA provide funds to all State/UT Legal Aid Authoritics
for implementation of legal aid schemes;

{ejthe expenditure details on all schemes offered by NALSA, either
directly or through State/UT, especially on Tele-Law, Nyaya Mitra,
Central Victim Compensation Scheme and Pro-bono Legal;

{d)the funds allocated and sanctioned by NALSA to different State
Legal Aid Authorities during the last three years, State-wise; and

{e)whether the Ministry has considered increasing the budget allocation
for NALSA in order to expand legal aid services?

ANSWER

MINISTER OF LAW & JUSTICE
(SHRI KIREN RLJLIL)

() (o (e): A Statement is laid on the Table of the House,

¥k
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STATEMENT REFERRED TO IN REPLY TO PARTS (a) TO (e} OF

RAJYA SABHA STARRED QUESTION NO. 189 FOR ANSWER ON
05.08.2021 REGARDING ‘FUND ALLOCATION TO NALSA’.

(a}lhe lunds allocated and sanctioned bv the Government to National Legal
Services Authority (NALSA) during the last three financial vears is as under:

{in Ks crore)

Year Grant-in-Aid allocated by  Grant-in-Ajd sanctioned
i _ the Government by the Government
2018-19 _ 150 4 150
L 2019-20 140 140
. 2020-21 i 100 100

(b) Yes Sir. NALSA provides funds 1o all the State Legal Services Authorities
mcluding Supreme Court Legal Services Comunillee for implementation of
various legal aid schemes/proprammes framed under the Legal Services
Authoritics Act, 1957,

(e)The expenditure details on all activities of NALSA during last three years is
placed at Annexure-A, Further, Legal Services Authorities awards compensation
o victims under ws 357 A of Criminal Progedure Code as per the Victim
Compensation Schemes prepared by respective Slate Governments. This
expenditure incurred in awarding victim compensation is borne by the respective
State Governments. Details of compensation awarded during last three vears are

as [ollows:
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Years Compensation Awarded 1
. {in Rs) .
2018-19 168,43 92,746
201920 215,31.48,146
2020-21 ~ 145.62.36,012

As far as Tele-Law, Nvuaya Mitra and Pro-bono (Nvava Bandhu) are concemned,
these are implemented by Department of Justice. The expenditure in respect of

these programmes during last three vears is as follows:

S.No | T'mgrzuﬁt-ﬁé Annuaal E}.]Jcnditu:_';z (in Rs crore)
2018-19 | 2019-20 202021 | Total
L Tele Law 302 | 1721 | 2801 4904
2 | Nyaya Miira 009 | 027 | 003 | 039
3 | Pro-bono legal '
u {Nyaya Bandhu) (.22 0.62 | 048 1.32 |

(d) A statement showing the details of the funds allecated 1o Legal Services
Authorities duning last three financial years is at Annexure-B.

{c) Based on the resources available and other relevant factors, allocation of finds
is decided by Department of Expenditure, Ministry of Finance after making an
objective assessment ol the needs and requirements projected by the Department.
During the financial vear 2020-21, inspite of an overall reduction of BE allocation
al RE stage by the Department of Expenditure due 1o COVID pandemic, in the
casc of NALSA, the BE allocation of Bs. 100 crore was not reduced at the RE

stage sa that the legal aid services provided by NALSA could progress smoothly,

kdkkat
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NALSA

Activity

Payment made to lawvers
. Payment made to PLVs

2018-19 2019-20
473026734 | 493260248
T 46,40.24,786

32.84,58.801 | 26,26,15,047

Annexore = &

Statement as referred to in t"itply to the Rajya Sabha Starred Q‘ﬂﬁﬁﬂﬂ _
No. 189 for 05.08.2021 raised by Shri Binoy Viswam - Fund allocation tv

Statement showing actwit}_"_#is:c expenditure incurred by the State Le-gal. .
Services Authorities during Last three financial years (in Rs.)

2020-21
34.31.12,400

Expenses on traming and 3,10,54,474 4,34,43,662 42.34.912
_henorativn ] A .
Expenses on  awarencss | 180919878 13,07.93,443 | 4.19.07.436
Programme fexcluding
lawyers and PLVs) 111 _ :

Lxpenses for Legal 2,79.47.430 343,09 833 1.43,74.107 |
| Services Clinics | Latiitasr |
Expenses for Lok Adalats | 24,57,62,768 21,12,63,365 | 10,87.99.994

& honorarium to Judges &
I:—S Laﬂ- — I e == —
Expenses incurred for | 3,48,13.207 5.76,37,005 | 1.%1,63,639
mediation & honoranum
to Mediators I 113 _ . il
Other Activities 30,75,30,010 | 259779446 | 19,76.95,588 4
Total (including carry 165,89,45,801 | 99,09,03,132

forward amount )

| 176,79,79,287
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Statement as referred to In reply to the Rajya Sabha Starred Question No. 188 for 06.08.2021 raisad by
Shri Binoy Viswam - Fund allecation to NALSA

Statement showing the details of the fund allocated to State/UT Authority during the last three

S—

financial years (in Rs.)

8. Na, |Name of State/UT Authority 2018-1% o920 | z020-11
1 Andhra Pradesh 4,00,00,000 2,00,00,000° 3,40,00,000
2 Arunachal Pradash 1,00, 00,000 2,060, 060, 000 1.00,00,000
1 |Assam 6,00,00,000 3,00,00,000 3,70,00,000
4 |Bihar 2,50,00,000 4,50,00,000 3,70,00.000
5 |Chhatlisgarh S 8.00,00,000]  &00000p00f  395.00.000
& |Goa ] o 50,00,000
T |Gujarat 35000 000 3.50.00,000 3,45,00,000
B |Haryana &,50,00 000 8.00.00.000 4, 50,00,000
g Hirmachal Pradash 4,001, 00.000 A.00.00.000 1,85,00,000]
10 [Jammu & Kashmir ! 4,50,00.000] 60000006 2 350,00,000
11 |Jharkhand 7.00,00,000 4,00,00,060 4,00,00,000
12 |Kamataka 8,50,00,000 7,00,00,000 8.25,00,000
13 |Kerala R DR 10,50,00,000  11,00,00,000 5.25,00,000|
14 [Madhya Pradesh 3,00,00,000 4 50,00,000 3,00,00,000
15 |Mahasasira 5,00,00000] 80000000]  €:2500,000
16 _!E'Iﬂnipur 3,50,00,000{  4.00,00,000 1.00.00.000

T 17 [Meghalaya = 1,00,00,000 50.00,000
16 |Mizoram 4,00,00,000 2,50,00,000 &0.00,00C
10 |Magaland 3,00,00,000 2,50,00,000 50.00 000
20 |Odisha 7.00,00,000]  6,00,00,000 3,25,00,000
21 |Punjab 8.50,00,000)  10,00,00,000 3,25,00,000
22 |Rajasthap 16, 00,050,000 6,50,00,000 4,55,00,000
23 [Sikkim 4 2 50,00,000 50,00,000]
24 [Tamil Madu 6.00,00,000 5,00,00,000 4,20,00,000
25  |Telangana 2.00,00,000 %,50,00,000 5,a0, 00,000
26 |[Tripura 3,.00,00,000 3,00,00,000 2,80,00,000
27 |Uttar Pradesh 1.00,00,000 3,00,00,000 6,60,00,000
26  |Unarakhand 2,00,00,600 2,00.00.000 2,50,00,000
20 |West Bengal 9,00,00,000 5,00,00,000 §,20,00,000
30 !Chandigarh o 1,00,00, 000 40.00,00Q)
31 |Dacra & MNagar Haved 0 0 2,50,000
a2 Daman & Diu B ] 2 50,000
33 [Delni o 8.00,00.000 £,00,00,000
34 |Puduchery 10,00,00,000 B 10,00, 000
a5 |Ladakh 0 0 1]

35 Supreme Court Legal Services Committea | ] 1] 1,00,00,000
Total 156,00,00,000| 142,00,00,000( 100,00,00,008
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

| WM Dt
RAJYA SABHA
UNSTARRED QUESTION NO.2D21

TO BE ANSWERED ON THURSDAY, THE 05.08.2021

All India Judicial Services

2021, SHRI BHASKAR RAQ NEKKANTI:
SHRI PRASHANTA NANDA:
SMT. SHANTA CHHETRI :

Will the Minister of LAW AND JUSTICE be pleased to state:

(a)  whether Government has made any progress towards the creation of an All
India Judicial Services;

(b} whether there is any information on the proposal of setling up of All India
Judicial Service atler the meeting chaired by Minister of Taw and Justice on
loth January, 2017,

{c)  if 50, the details thereof;

idy  if not, the reasons therefor; and

() the steps taken on recommendations of the Committee of Secretaries in 2012
and the details thereot™

ANSWER
MINISTER OF LAW AND JUSTICE

(SHRI KIREN RLILIU}

fajtofe): In Government's view, a properly framed All India Judicial Service is
important to strengthen overall justice delivery system. This will give an opportunity
ior induction of suitably qualified fresh legal talent selected through a proper all-
india merit selection system as well as address the issue of social inclusion by

enabling suitable representation to marginalized and deprived sections ol society.
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A comprehensive proposal was formulated for the constitution of an All India
Judicial Service (AlIS) and the same was approved by the Cominittee of Secretaries
in November, 2012, The proposal was included as an agenda item in the Conference
of Chief Ministers and Chief Justices of the High Courts held in April, 2013 and #
was decided that the izsue needs further deliberation and consideration. The views
of the State Governments and High Courts were sought on the proposal, There was
divergence of opinion among the State Governments and among the High Courts on
the constitution of All India Judicial Service. While some State Governments and
High Courts favoured the proposal, some were not in favour of creation of All India
Judicial Service while some others wanted changes in the proposal formulated by

the Central Government,

T'he matter regarding creation of & Judicial Service Commission to help the
recruitment to the poet of Distriet Judges and review of selection process of judges /
judicial officers at all level was also included in the agenga Tor the Chief Justices
Conlerence, which was held on 03" and 04" April, 2013, wherein it was resolved
io leave it open to the respective High Courts to evolve appropriate methods within
e existing system to fill up the vacancies for appointment of District judpes
cxpeditiously. The proposal for constitution of All India Judicial Service with views
trom the High Courts and State Governments received thereon was included in the
agenda for the Joint Conference of Chief Ministers and Chief Justices of the High

Courts held on 05 April, 2015, However, no progress was made on the subject,

The proposal of setting up of an All India Judicial Service was again discussed
on points of eligibility, age. selection criteria, qualification, reservations etc. in a

meeting chaired by Minister of Law and Justice on 16" January, 201 7 in the presence

-
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ol Minister of State for Law and Justice, Amorney (General of India. Solicitor General
of India, Secretaries of Department of Justice, Legal Affairs and Legislative
Department. Setting up AIJS was also deliberated in a meeting of the Parliamentary
Consultative Committee in March, 2017 and the Parliamentary Commitlee on the
Welfare of SCs/8Ts on 22.02.202 1,

In view of the existing divergence of opinion amongst the stakeholders, the

Crovernment is engaged in a consultative process with the stakeholders to arrive at a

common ground.

FEEER
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
Tkt DEPARTMENT OF JUSTICE

RAJYA SABHA
UNSTARRED QUESTION NO. 2023

TO BE ANSWERED 'ON THURSDAY, THE 05" AUGUST, 2021

Holidays in Judiciary
2023# Dr. KIRODI LAL MEENA:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether there are more holidays in the Judiciary in comparison to Legislature
and Executive and if 3o, the details theraof:

(b) whether initiatives like reducing the number of holidays, opening of courts on
sundays, filling up vacancies of Judges and limiting the number of hearing
would help in clearing all pending cases; and

(¢} if so, the steps being taken/ proposed to be taken by Government to saﬂle.
pending cases?

ANSWER
MINISTER OF LAW AND JUSTICE

{(SHRI KIREN RIJIJU)

(a) to (c) : Working days/hours and duration of vacations in the Supreme
Court and in the High Courts are regulated by the rules framed by the
respective Courts. The working days as well as working hours of the
District/Subordinate Courts are regulated by the respective High Court in
consultation with the State Government,
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Disposal of cases pending in courts is within the domain of Judiciary.
Though Government has no role in disposal of cases in courts, the Central
Government is committed to speedy disposal of cases and reduction in
pendency. The Government has adopted a co-ordinated approach to assist
judiciary for phased liquidation of arrears and pendency in judicial systems,
through various strategic initiatives like improving the infrastructure for courts
including computerisation, increase in strength of judicial officers/judges and
filling up of vacant positions in High Courts/Supreme Court, policy and
legislative measures in areas prone to excessive litigation, repeal of outdated

and archaic laws, initiatives to fast track special type of cases and emphasis
an Alternate Dispute Resolution etc.
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GOVERNMENT OF INDIA
MINISTEY OF LAW AND JUSTICE
' (DEPARTMENT OF JUSTICE)
e letndd | :

| RAJYA SABHA
UNSTARRED QUESTION No. 2025
TO BE ANSWERED ON THURSDAY, THE 5 AUGUST, 2021

~  Video conferencing facility at Magistrate Courts and Session Courfs

2025 Prof. Manoj Kumar Jha

Will the Minister of Law and Justice be pleased to state;

(a) the details of Magistrate Courts and Session Courts in the country
which have fully functional video-conference systems for the purpose
of conductung proceedings:

{b) whether the system(s) is/are available per court or court complex as a
whole ; and

(¢) the complete details of Magistrate and Session Courts in the country
which still do not have [unctional video conference systems for the
purpose of conducting procecdings?

ANSWER
MINISTER OF LAW AND JUSTICE
(SHRI KIREN RLILJU)

(a) to (c): Video confercneing svstems are usually provided to a court
complex as a whole, All uuui'ts. including Magistrate Courts and Sessions
Courts, functioning in a Court Complex, are using/sharing the common
video conference system provided to the Court Complex as per their
requirements and the available timings. Funds have been provided to

procure one video conferencing equipment for 3477 Court Complexes

under the eCourts project.
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GOVERNMENT OF INDIA
MINISTRY OF LAW & JUSTICE
MY DEPARTMENT OF JUSTICE

RAJYA SABHA

UNSTARRED QUESTION NO.2026
TO BE ANSWERED ON THURSDAY, THE 05™ AUGUST, 2021

NORMS FOR JUDGES TO POPULATION RATIO

2026. SHRI K.C. VENUGOPAL:
SHRI SANIJAY SETH:

Will the Minister of LAW AND JUSTICE be pleased to state:

{a) whether any norms have been laid down regarding the ratio of the number
of Judges to the total population of the country, if so, the details thereof
along with the present ratio in this regard;

{b) whether the Judge-population ratio has deteriorated in the country during
cach of the last three years and the current year, if so, the details thereof;

{¢} whether Government has made/proposes to make any assessment of the
Judge-population ratio in the country, if so, the defails thereof; and

{d) the steps taken by Government to improve the Judge-population ratio in
the country?

ANSWER
MINISTER OF LAW AND JUSTICE

{SHRI KIREN RI1J1IL)

{(a): In order to calculate the judge-population ratio for per million population in a
particular year, the Department uses the criterion of using the population as per Census
2011 and as per available information regarding sanctioned strength of Judges in
Supreme Court, High Court and District & Subordinate Courts in the particular year.
Using the above criterion, the judge-population ratio works out to be 21.03 Judges per

million population for the vear 2020,

The sanctioned strength of Judges in Supreme Court inereased from 31 in 2014 10
34 in the year 2020. The sanctioned strength of Judges of High Courts increased from
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906 judges in June 2014 to 1079 judges in December, 2020 and the sanctioned
strength of Judges of Districl/Subordinate Courts increased from 19,518 in the year
2014 to 24,225 in the year 2020.

(b): The judge-population ratio in the country for the last three vears is as follows :

i Year 5 Judge- Population Ratio i
{per million pepulation)
e . = e
2019 20.39
i 2020 21.03

Asg per the increase in the sanctioned strength of the respective courts, the judge-

population has increased accordingly in the last three years,

(¢} & {d): In the case of [mtivaz Ahmed versus State of Uttar Pradesh and others, the
Supreme Courl had asked the Law Commission of India to evolve a method for
scientific assessment of the mumber of additional courts required to clear the backlog
of cases, In 245™ Report (2014}, the Law Commission ohserved that filing of cases
JF capifa varies substantially across geographical units as filings are associated with
economic and social conditions of the population. As such the Law Commission did
nol consider the judge population ratio to be a scientific criterion for determining the
adequacy of the judge strength in the country. The Law Commission found that in the
absence of complete and scientific approach to data collection across various High
Courts in the country, the “Rate of Disposal” method, to calculate the number of
additional judges required to clear the backlog of cases as well as o ensure that new

backlog is nol created, is more pragmatic and uselul.
In August 2014, the Supreme Court asked the National Court Management

System Commiltee (NCMS Committee) to examine the recommendations made by the

Law Commission and to furnish its recommendations in this repard,. NOMS
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Committee submitted its report to the Supreme Court in March, 2016. The report,
inter-alia, obscrves that in the long term, the judge strength of the suhordinate courts
will have to be assessed by a scientific method to determine the total number of
“Juddicial Houwrs™ required for disposing of the case load of each court. In the interim,
the Commitice has proposed a “weighied” disposal approach e disposal weighted by

the nature and complexity of cases in local conditions.

As per the direction of the Hon'ble Supreme Courl in ity Order dated
UE.UI.ZHI?, the Department of Justice has forwarded a copy of interim report of the
NCMS Committee to all the State Governments and High Courts to cnable them to

take follow up action to determine the required Strength of district and subordinate
judiciary.

Filling up of vacancies in the Supreme Court and [Tigh Courts is a continuous
and collaborative process, between the Executive and the Judiciary. It requires
consultation and approval from various Constitutional Authorities. Initiation of
proposal for appeintment of Judees in the Supreme Court vests with the Chief Justice
of India, while initiation of proposals for appointment of Judges in High Courts vests
with the Chief Justice of the High Court concerned. While every effort is made to fill
up the exisling vacancies expeditiously, vacancies in High Courls do keep on arsing
on account of retirement, resignation or elevation of Judges and also the increase in the

strength of Judges.

As per the Constitutional framework, the selection and appointment of judges
in subordinate courts is the responsibility of High Court and Stale Government
concerned. In September, 2016, Union Minister of Law & Justice wrote to the Chief
Ministers of States and the Chief Justices of High Courts to enhance the cadre strength
of the District and Subordinate Courts and provide physical infrastructure to the Sate
judiciary. The same was reiterated in May, 2017, In August, 2018, in the context of

increasing pendency of cases, the Union Mimster of Law & Justice has written to all
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Chief Justices of High Courts to monitor the status of the vacancies regularly and to
ensure proper coordination with the state Public Service Commission to fill up vacant
posts as per time schedule prescribed by the Hon'ble Supreme Courl in the Malik
Mazhar Sultan case. The filling vwp of vacancies is also being monitored by the

supreme Court in a swo-mote Wil Petinon {Civil) No., 2 of 2018,

A series of meetings were held with Registrars General of all High Courts and
Law Secretanies of all State Governments / UTs in January 2018, Tuly 2018 and
November 2018 to follow up on filling up posts of Judicial Officers in District and
Subordinate Courts, The Department of Justice has hosted a web-portal on its website
for reporting and monitoring of sanctioned and working strengih, and vacancies of
Judicial Officers of District and Subordinate Courts on monihly basis,

LR L LR L L
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GOVERNMENT OF INDIA
W MINISTRY OF LAW & JUSTICE
M DEPARTMENT OF JUSTICE

RAJYA SABHA

UNSTARRED QUESTION NO.2027
TO BE ANSWERED ON THURSDAY, THE 05" AUGUST, 2021

" WVACANCIES IN NORTH EASTERN STATES
2027. SHRI BHUBANESWAR KALITA:
Will the Minister of LAW AND JUSTICE be pleased to state:

{2) whether Government has made any assessment of existing vacancies in
Distriet Courts and High Couris in the country;

. {b) if s0, the details thercof particularly with reference to North Eastern States;

{ej] whether Government propose to take up measures to fill up the vacancies in
the Courts; and '

{d) if so, the details thereof?

ANSWER
MINISTER OF LAW AND JUSTICE

(SHRI KIREN RLILIL)

{a) & (b): The details of existing vacancies in Subordinate Courts and High Courts,
meluding North Eastern States, is at Annexure-I and Annexure-IT respectively.

{c) & (d): As per the Memorandum of Procedure, for the appointment of Judges of
High Courts, the Chiel Justice of the High Court i3 required to initiate the proposals in
consultation with two senior-most Judges from amongst the eligible candidates from
the Bar and concerned Stale Judicial Service six months prior to the occurrence of

vacancics.
Filling up of vacancies in the High Courts is a continuous, integrated and

collaborative process hetween the Executive and the JTudiciary. It requires consultation
and approval from various Constitutional Authorities both at the State and Centre
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level. Every effort is made to expedite the process of appointment of Judges following

the due procedure.

Under Article 235 of the Constitution of India, the administrative control over
the members of district and subordinate judiciary in the States vest with the concerned
High Court. Further, in exetcise of powers conferred under proviso to Article 309 read
with Articles 233 and 234 of the constitution, the respective Staic Government, in
consultation with the High Court, frames the Rules and Regulations regarding the
1s5ue of appointment, promotion, reservations and retirement of Judicial Officers in the
State Judicial Service. Hence, in so far as recruitment of judicial officers in the States
is concerned, respective High Courts do it in certain States, whereas the High Courts

do it in consultation with the State Public Service Commissions in other States.

The Union Government does not have a role under the Constitution in the
selection and appointment of judicial officers in District! subordinate judiciary. The
Supreme Court, in its orders of 04™ January, 2007 in Malik Mazhar case, has devised a
process and time frame fo be followed for the filling up of vacancies in subordinate
Jjudiciary which stipulates that the process for recruitment of judges in the subordinate
courts would commence on 31st March of a calendar year and end by 31st October of
the same year. The Supreme Court has permitted State Governments ¢ High Courts for
variations in the time schedule in case of any difficulty based on the peculiar

geographical and climatic conditions in the State or other relevant conditions.

Further, in compliance of the above directions of the Supreme Court,
Department ol Justice forwarded a copy of the Malik Mazhar judgement to Registrars
General of all High Courts for necessary action. Department of Justice is writing from
lime to time to Registrars General of all Iligh Courts to expedite the filling up of
vacancies in subordinate judiciary mandated by Malik Mazhar case.

LELE LS
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Annexure-1

STATEME RRED TO IN REPLY " RAJYA SABITA
UNSTARRED OQUESTION NO. 2027 FOR ANSWER ON (5.08.2021 REGARDING
VACANCIES IN NORTH EASTERN STATES _ [As om 30.07.2021)
Tutal | Total il
5. No. State & UTs Sanctioned Working |
B " Strength ' Strength | HCANCY
| ==K | Andaman and Micobar 0 i3 -13
2 Andhra Pradesh 617 494 | 113
| & Arunachal Pradesh a1 Y 15 |
| 4 | Assam J 7] T 410 57
5. Bihar 1934 1403 533
6. | Chandigarh i 30 27 3
Lo . Chhaitisgarh 482 419 63 |
| e D & N Hayeli ] 3 . |
9 _Daman & Diu 6 ] 3
10, Delhi g62 679 183
11, Goa 30 40 28
12, Gujarat 1523 NS R
13, Haryana i3 i T 438 | 284
14, | Himachal Pradesh L 161 14 |
15, Jarnmu and Kashmir 2% 251 45 |
16. Jharkhand i 675 330 145 |
1A | Karnataka 132E | 1062 266 |
18. Kerala 34 496 45 |
19, Ladakh i 16 WK El
20, | Lakshadweep . e i T 1
21. | Madhya Pradesh ; 01 1586 435
22, _ Maharashira ! 2190 1940 250 |
Lo 2% | Manipur 1 ' 59 43 6
24, | Meghalava st el a7 49 48 |
25, Mizoram o= g 43 21
26. | Wagaland 3 26 7
o | Oudisha B 11 9257 749 208
248, | Puducherry TP R T 26 | 11 s
| e Punjah o 589 103
3. | Rajasthan 1540 1283 | 257 |
3.  Sikkim - 25 20 5
T ____ Tamil Nady F=3F+ 1312 1041 i
P | Telangana 474 78 96
.. i Tripura R 121 a7 24
35, U'ttur Pradesh b/ 3634 2581 1053
36, Utarakhand 298 254 44
| ¥ West Bengal 4 1014 918 Of
Total 24368 19259 5109 |

Source MIS portal of Do,
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Annexure-11
STATEMENT REFERRED TO IN REPLY TO PARTS (A) TO (B) OF RAJYA

SABHA UNSTARRED QUESTION NO. 2027 FOR ANSWER ON 05.08.2021

REGARDING VACANCIES TN NORTH EASTERN STATES

- | (As on 1.07.2021)
| Total Total

I'h.luﬁ.i Name of High Court | Sanctioned EWnrking '-"HT::‘-?

) = Strength Stre g-th
1. | Allahabad 160 95| &5
L2 hndhmPr&dﬂsh 37 19 _ 18
| 3 B:Jmtrav 94| 63 31
4. | Caleutta e 72 31 41
5. | Chhattisgarh : IR 14 D8
| 6. | Delhi 60 31 29
7. | Gauhati 24 20 04
8. | (ujarat na 28 24
9. | Himachal Pradesh 13 10 03
10, I—hghCuurtf::-rlIHnI T1& Kanii___Ladakh | | 7 11 06
11. | JTharkhand =gl 10
12. |Karnataka 62 | 48 | 14 |
13.  Kerala 47 M7 10
14.  Madhya Pradesh 3| W 24
15,  Madras 2 75 58 17
.16, Manipur > 05 05 0
17. | Meghalaya 04 04 0
18. | Orissa 27 14 13
19. |Patna = 53 20 33
__20. | Punjabd& Haryana 85 48 39
21. | Rajasthan 50 23 27
22. | Sikkim =i 03 03 0
23. [ High Court for the State of Telangana | 42] 14 28
24. | Tripura I {il"‘n 04 (1
| 25. | Urtarakhand 5 11 07 04
Total 1098 649 449

source MIS portal of Dod.
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

B3 LAT it

RAJYA SABHA
UNSTARRED QUESTION NG 2028
TO BE ANSWERED ON THURSDAY, THE 5% AUGUST, 2021
Accessibility to legal aid

2028.5hri Sujest Kumar,
Wil the Minister of LAW AND JUSTICE be pleased to state:
(a) whether Govermnment is aware that according to reports, while legal aid is

accassible and ensured to the poor on paper, on ground it proves fo have a

number of hurdles like corruption, hesitant and unambitious lawyers, among
others:;

(b if s0, whether Government has a plan of action to put these reports to rest: and

(c} i not, the details to back up the counterclaim?

ANSWER

MINISTER OF LAW & JUSTICE
{SHRI KIREN RIJIJU)

(@) Mo Sir, the Government has not received c;m:.r sich report.

(b} Does not arise in view of reply at {3} above..

() Mational Legal Services Authority (NALSA) has bean constituted under the Legal
Services Authorities Act, 1987 to provide free Legal Services to the weaker and
marginalized sections of the society with the aim of reaching out to the diverse
milieu of people belonging to different socio-economic background. In carrying
out all these responsibilities, NALSA works in close coordination with the State
Legal Services Authorities, District Legal Services Authorities and other

agencies. Thore are currently 47,027 panel lawyers empaneied with Legal
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Services Institutions across the county out of which 30 B87 panel lawyers have a

law practice of 10 years or more.

48,561,325 persons have availed free legal aid and advice during the last five

years whose details are as under:

r.f?ntegnries of persons
|

[ 2006-17  20017-18  2018-19 | 2019-20 | 203021 | 202122

assisted | {ptoe Juine)

RO 13806 | 60304 | 96744 | 118777 | 33335 6484
ST 34065 | 67386 t“fﬁ'}zma | 104203 | 39064 | 6491

| Women | 121050 | 198307 | 247789 | 260787 | 9s65d 19101

’Thi]ﬂr 19230 27726 | 63405 | 54211 | 18490 3379

[ 1n custody 112948 147662 | 176700 | 205350 | 141923 42541
Persoms with Disability | 2282 | 6420 | 7274 s671 | 10117 | 800

o i -1 1L | - — |
Industrial Workmen 1941 7120 10626 | 5312 36500 | 023
T‘ra.usgu_:mﬂr ' 541 216 348 189 165 136
Vietim of Trafficking 454 i3 652 1739 54 9
in Humian Beings or '

_Begar _ |
Vietim of Mass 2170 1747 448131 | (5961 | 74489 4240
Disaster Violence,

Flood, Draught, |

| Earthguake and '

| Industrial Irisaster _

| General (whose annual | 111398 [ 143475 | 30199 | 157837 | 47593 5K
income does not exceed !
the prescribed limit) _ - i ==
Others 106995 | 152450 | 186048 | 273000 | (13771 41057

TOTALT 556689 K22856 1505216 1212137 | 631758 | 132668

As far as panel lawyers are concemed, ‘The MNational Legal Services Authority

(Free and Competent Legal Services) Reguiations, 2010 provides for criteria and

procedure for selection of legal practitioners as panal lawyers. The selection of

the panel lawyers is made by the Executive Chairman or Chairman of the Legai

Services Institution in consullation with the Attorney General ffor the Supreme

Court]. Advocate General [for the High Court], District Attomey or Government

Pleader [for District and Taluka level]l and the Monitoring and Mentoring
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Committee sel up under Regulation 10 of the aforesaid Regulations. The
Executive Chairman or Chairman of the Legal Services Institution may also suo
moto empanel any legal practitioner as panel 1aw3.r.:.ar. The regulations provides
for a minimum of three years’ .E:xper'iance at the Bar for a legal practitioner to be

empanelled to enable proper selection of lawyers.

As per Regulation & (16) of the National Legal Services Authority (Free
And Competent Legal Services) Regulations, 2010, the panel lawyers cannot ask
for or receive any fee, remuneration or any valusble consideration in amy
manner, from the person to whom he has rendered legal services. Under
Regulation 8 {17} of these regulations, if the panel lawyer engaged is not
performing satisfactorily or has acted contrary to the object and spirit of the Act
and these regulations, the Legal Services Institution are empowered to take
appropriate steps including withdrawal of the case from such lawyer and his

removal from the panel.
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GOVERNMENT OF INDILA
e (pun¥s  MINISTRY OF LAW AND JUSTICE
i} (DEPARTMENT OF JUSTICE)

RAJYA SABHA
UNSTARRED QUESTION No. 2029
TO BE ANSWERLED ON THURSDAY, THE 5" AUGUST, 2021

eCourts compliance in subordinate courts
2029 Smt. Roopa Ganguly:
Will the Minister of Law end Justice be pleased lo state:

{(a)the number of courts that has been digitised under the eCourt Mission
Mode Project, the details thereof:

(b)the State-wise list of compliance for the subordinate courts, the data
thereof: and

(cithe plans of the Minisiry Lo increase the adoption of eCourts, the
details thereof?

ANSWER
MINISTER OF LAW AND JUSTICE
(SHRI KIREN RIJLIL)

(a) & (b): The number ol courts digil;'tzed s far under eCourts Mission
Mode project are |8,733, The State-wise list of digitized courts is placed at
Annexure 1.

(c): The eCommittee of Supreme Court of India, headed by a Supreme
Court Judge, is responsible for the policy planning, strategic direction and
guidance for implementation of eCourts project. Department of Justice
relenses funds w High Courts on the recommendation of eCommittee of

supreme Court of India.
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Towards enhancement of ICT enablement of Courts, following

digitization initiatives have been taken under eCourts project:

fi.

1it,

1v.

Under the Wide Area Network (WAN) Project, 2047 courts sites have
been commissioned (as on 02.08.2021) with 10 Mbps to 100 Mbps
bandwidth speed. This forms the backbone for ensuring data
comnectivity in courts across the length and breadth of the country,
Case Information Software (CIS) which forms the basis for the e court
services I8 based on customized Free and ,Open-Source Software
(FOSS) which has been developed by NIC. Currently CIS Mational
Core Version 3.2 is being implemented in District Courts and the CIS
National Core Version 1.0 is being implemented for the High Courts,
A new software patch and user manual for COVID-19 management
has also been developed to help in smart scheduling of cases.

National Judicial Data Grid (NJDG) is a database of orders,
judgments and cases. created s an online platform under the ¢Courts
Project. It  provides information relating to  judicial
proceedings/decisions of all computerized district and subordinate
courts of the country. Litigants can access case status information in
respect of over 18.95 crore cases and more than 14,87 crore orders/
Judgments pertaining to these computerized courts (as on 02.08.2021).
Open APIs has been introduced in 2020 to allow Central and State
CGovernments and institutional lidgants including local bodies to
access NIDG data o improve pendency monitoring and compliance.
A new “Judgment Search™ portal has been started with features such
as search by Bench, Case Type, Casc Number, Year, Petitioner/
Respondent Name, Judge Mame, Act, Section, Decision: From Date,
To Date and Full Text Search. This facility is being provided free of
cost o all.
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Vi,

vii.

viil.

X,

X1,

3

12 Virtual Courls in 9 States have been operationalized to handle
traffic challan cases. More than 75 lakh cases have been handled by
12 virtual courts and online fine of Rs. 160 Crore has been realised il
14.07.2021 The Delhi High Court has set up 34 Digital Courts dealing
with Negotiable Instruments Act cases.

The Supreme Court of India emerged as a global leader by conducting
96,239 virtual heanngs (as on 09,07.2021 since the beginning of
lockdown period), The' High Courts (40,43,300 hearings) and
Subordinate Courts (74,15,989 hearings) have conducted 1.14 crore
virlual hearings till 30™une 2021, VC facilities have also been
enabled between 3240 court complexes and corresponding 1272 jails,
Funds for 2506 VC cabing and VC equipment for 14,443 court rooms
have also been released. 1500 VC licenses (VidvoConnect) have been
procured to promote virtual heanngs.

To promote Live Streaming of court proceedings, Model Live
Streaming Rules have been circulated amongst all the High Courts
across the country for their suggestions before adoption,

New e-filing system (version 3.0) has been rolled out for the
clectronic filing of legal papers with upgraded features like new
dashboard including the options of my pariners, Case Filing,
Vakalatnama, pleading, e-payments, applications and case portfolio
managemert.,

To bridge the digital divide, funds have been released for setting up
735 eSewa Kendras to facilitate e-filing and virtual hearing of cases in
High Courts and District Courts across the country.

Seven platforms have been created for disseminating real time
information on case status, cause list, judgments etc. to lawyers and
litigants viz. & multilingual and disabled-friendly eCourts Portal,
eCourts Mohile App and JustIS App for judges, Automated emails,
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SMS Push and Pull Service, Judicial Service Centres and Information
Kiosks. |

National Service and Tracking of Electronic Processes (NSTEP) has
been launched for technology enabled process serving and issuing of
SUIMIMONS,

To make effective use of database created through National Judicial
Data Grid (NJDG) and to make the information available to public 29
LED Display Message Sign Board System called Justice Clocks, have
been installed in 20 High Courts.

ek b L
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Annexure [

Statement referred 1o in reply of Rajya Sabha Unstarred Cuostion No. 2029 for 5/8/2021
regurdingeCourts compliance in subordinate courts, The State-wise list of digitized courts are as

Total
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under:
Sr.No High Court State Courts |
1| Allshabad | Utar Pradesh 2277 |
2 | Andhra Pradesh Andhra Pradesh 617 |
 Dadra and Nagar Haveli j 3
I}mmu and Diu 2
3 | Bombay f_ma =S
i ] Maharushira g 2157
Andaman & MNicobar [slands 14
S B [ West Bengal 327
3 | Chhatlisgarh | Chhattisgarh 434
6| Delhi Delhi i 681
Arunachal Pradesh QLR
. - Assarn 418
i | Mizoram : &
, i i Nagulund 3 37
8 | Gujarat Gujarat 1268
9 | Himachal Pradesh | Himachal Pradesh . 162
1 Common High Court for
10 Umion Territory of Jamimu | Tnion Territory of Jammm and 518
and Koshmir and Union | Kashmir i
Termitory of Ladakh
|1 | Jharkhand | Jharkhand = 447
12 R.amfdaka | Karnataka i 1031
Kerala 484
o X 1?_ Reciln i LLakaham-.reeP 5|
14 | Madhyva Pradesh | Mudhyy Pradesh 1363
15 | Madras | Puducherry 24
| A8 1001 Ta.lrll Madu I 124
16 | Manipur "vlmn riLr 28
17 | Meghalaya | Mephalayn 42
18 | Orissa Crdisha il
I 19 | Patna Bihar 1142
|  Chandiparh 30
20 | Punjub & Haryana - Haryana i 127 G
| Punjub 541
21 | Rajasthan Rajasthan "y 12440
i 22 | Sikkim - Sikkim I 23
23 | Telangana | Telangana 47
24 | Tripura Tripura 13 B4 |
25 | Uttarakhand [Mtarakhand 271
18738
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
e Catndd (DEPARTMENT OF JUSTICE)
Ed e
RAJYA SABHA
UNSTARRED QUESTION No. 2031
TO BE ANSWERED ON THURSDAY, THE 5" AUGUST, 2021

Phase-II1 of eCourts Mission Mode Project

2031 Shri Binoy ¥Yiswam;
Will the Minister of Law and Justice be pleased to state:

(a) the present status of Phase-1ll of the eCourts Mission Mode
Project;

(b) whether the Ministry has considered the Draft Vision Document
for Phase-III as prepared by the eCommittee of the Supreme Court
of India, if so, whether this document has been accepted;

{c) whether the Ministry is considering the use of virtual courts in
criminal trial proceedings as a special category of proceedings
requiring additional safeguards, if so, the details thereof; and

(d) the Ministry’s stand on the live streaming of court proceedings,
whether there has been any development on the same?

ANSWER
MINISTER OF LAW AND JUSTICE
(SHRI KIREN RIJIJU)

(a) & (b): A draft Vision Document has been formulated by the
eCommittee of the Supreme Court for eCourts Project Phase 111, The

Vision Document has been prepared in consultation with domain

104



2

experts from within the judiciary and private sector experts. This
document had been put in the public domain for inviting suggzestions

and feedback for preparation of Detailed Project Repaort for Phase-111,

(c): The use of virtual courts in criminal trial proceedings is an
administrative matter which falls strictly within the purview and

domain of the judiciary and the Ministry has no role in the matter,

{d): Live streaming of proceedings enables direct access to people to
first hand information about court proceedings and opinion of the
Judges and watch the justice delivery svstem in action, The
eCommittee of the Supreme Court has formulated Draft Rules for
live streaming of court proceedings, which has been circulated
amengst all the High Courts and placed in the public domain for

inputs and suggestions.
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE:

I

RAJYA SABHA
UNSTARRED QUESTION NO 2035
TO BE ANSWERED ON THURSDAY, THE 5" AUGUST, 2021

Lok Adalats in the. country
2035. Smt. Jharna Das Baidya:.

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) the details of Lok Adalats urgamaed in different States/ UTs during the last
three years:

ftu} the number of cases disposed off in these Lok Adalats during the last three
Years,

(c) the steps taken by Government to rﬁake the Lok Adalats more effective and

(d) the number of Lok Adalats proposed to be organised in the country during the
current financial year, State-wisa?

ANSWER

MINISTER OF LAW & JUSTICE
" |SHRI KIREN RIJIJU)

ia) and (b) State/UT-wise and year-wise detail of number of Lok Adalats organised
and cases disposed of by State Lok Adalats, National Lok Adalats and
Permanent Lok Adalats (Public Utility Services) during the last three years is at

Annexure-A, Annexure-B and Annexure-C respectively.

ic) The State Legal Services Ami’mrities-have been izsued guidelines/ directions by
Mational Legal Services Authority (MALSA) vide Mational Legal Services
Authority (Lok Adalat) Regulations, 2009 to organise more Lok Adalats so that
pendency of cases could be reduced. Further in view of Covid, E-Lok Adalat was

conceptualized which significantly improved access to justice for people who
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were othenwise unable to physically participate in the Lok Adalats. The first E-Lok
Adalat was held on 27.08.2020 and since then E-Lok Adalats have been
organized in 24 States / UT= wherein 8,64 lakh cases were taken up and more

than 4.42 lakh cases disposed of

(d) Every year, NALSA issues calendar for tha yaar for organising National Lok
Adalats. During 2021, National Lok Adalats were organized on 10" April and 10°
July and s further scheduled to be held on 11" September and 11" December,
State Lok Adalats are 'nrganised by State Legal Services Authorities as per local

conditions and needs.

L bt o T TH
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Annexyre-A

the courtry.

Statement as referrod to in reply ko Rajya Sabha Unstarved Quastion No. 2025 far answering on 05.08.2021 raised by Smt. Jharna Das Baidya, MP - Lok Adalaes In

Statemeant cnnta!nihg the information of cases disposad of In the State Lok Adelats during the last three Anandal yuar viz, HM18-19, zuig-zn, 2020-21 and the
current flnanclal yvear 2021-23 (upto June 2021},

2018-19 2015-20 2020-21 2021-22 (upto June)
S.No. | Name of the State/UT | No. of Benches | Cases Bilsposed Mo. of Cases Dispoged No. of Ceses Disposed o. of Cases Disposed
Authority constititad of [Bath Pre- Benches of {Both Pre- Benches of {Both Pre- Benchis of (Both Pre-
liigative and | constituted | ltlgative and | constituted litigative and | constituted | Iitigative ard
Pendlng cases] ' Pending cases) Panding cases] Pending m@ses)
1 [Andaman & Nicokar | BT z 200 s %0 o 0
i5londs i
2 [Andnra Pradesh gaED 13731 B3 11400 3585 20461 717 _ 5509
3 |Arunachal Pradesh 3 ) 26 47 118 G - 25 d i
& |Assam = 5i% 53278 319 $30A4 5 £ 0 0
5 iBlhar 1) | 1361 631 1256 o o7 i b
& |Chballisgarh G29- 5687 510 1662 431 3475 22 55
7. |Doadra & Nagar Havel i 5 o : 0 "I D ot 0
B . lDaman & Diu | 4] (4] ) o 0 o a i . .
9 |ioeih 53 4383 53 16340 300 195359 - Iy, ..z
19 [Goa 3 _A3x 5 AT 5 777 4 R —
11 |Gujarat 5555 LEBEZ 4542 20611 2851 21840 535 4210
12 [Hargana = £3850 143703 BEOA0 124951 33774 57789 5313 w07
13 |Himachai Prachsh 2058 75180 1865 (3651 un 3205 i 14
14 [Jammu & Kashmir 107 10611 145 16774 125 9453 2 2
15 |sharkhand £/0 12458 743 14341 BO7 79649 T 556
16 |warnataka BEG3 23616 3890 45165 1913 1J1ERE 100 504
17 |Kerah 2356 31732 1872 21408 721 4337 23 531
18 |Lakshadwees 1] 158 2 0 it 1] 0 0
|19 Imadhya Pradash 1541 5ol 1156 10675 1714 14503 G 7ad
20 [Maharashtra 47 708 Eo2 7932 22 605 i 2
41 |Manipur ? 28 8] [ 1 IL [ H R
22 IMeghalya FE 166 0 o C i 4 B
23 [Mizoram 85 477 11z 552 17 147 a- 0
24 |Magalard 0 0 I o e 0 0 e e




5.Mo. | Name of the State/UT | Mo. of Benches | Cases Disposed | No. of Cases Disposed Mo, of Cases Disposed Mo, of Cases Msposed
Authoriky canstituted of [Both Pre- Benches of (Both Pre- Benches of |Both Prg. Benches of [Bath Pre-
liigative and | constituted | litigative and | constituted litigative and | constituted | [tigative and
Pending cases) Pending cages) Pending cases) Pending cases)
23 [Odisha 361 Bi717 101 45210 239 4624 o o
| 26 |Puducherry 56 1011 49 B89 2 333 5 3
27 [Punjab 1034 29266 803 4247 i i) i 0
| 28 |Rajasthan 4185 10673 3689 6522 07 14514 45 36 |
20 |sikiim 110 729 120 560 e 158 30 30
A0 |Tami! Nadu 3258 17144 2181 16621 FB7? 13117 119 443
31 |Tulangana 1956 13032 1553 12357 1501 74377 658 1051 |
37 |[Tripura T 57069 35 7353 12 5838 4 169
33 [Chandigarh 12 e 12 28 26 1 3 13
| 34 |urtar Pradesh 280 41576 197 3316 200 100305 19 B2
35 |Uttarakhand T 7808 72 37258 12t | siee 0 D
36 [West Bengal 1650 315654 1307 25698 575 13853 124 15611
37 liadakh o o T w 0 0 i o 0
Grand Tetal | 11671 1047655 102056 545751 50451 744073 12234 36483

Mote: Lactakh Legal Services Authority was constituted in the mansh of Fa bruary, 2021
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Annexura-B

Staternent as referred to in repiy to Rajyz 5abha Unstarred Question Ma. 2035 for answering on 05082021
n_-risgd by Smit, lharna Dag Baidya, MP - Lok Adalats in the caountry.
Statement contalning the information of cases disposed of in Mational Lok Adalats durﬂlr;'g last three -,rears._
S5No. | Name of the % 2018 2019 2020 2021 {upto July]
State/UT Authority | Cases Disposed OF | Cases Disposed OF | Cases Disposed Of | Cases mspuéed of
1 |Andaman & Nicobsr 0 0 248 905
Izlands |
2 |andhra Pradesh 55017 57415 378986 34335 |
3 |Arunachal Pradesh 1338 534 ibg 300 I
i Azzam Alinz 21596 121KE LE4DG
= |Bihar 170083 164984 BAS] 39684
% |Chandigarh | 11783 11183 2500 2282
7 lchhattisgarh 0363 575643 24464 T
& |Dadra&Nagar | 170 7021 1768 52 i
Haweli
9 |Daman & Diy 107 248 31 57
10 |Deln 15546 71377 23106 26324
11 |Gea 174 1565 351 217
12 |Gujarat ] 137105 193150 41554 303042
| 12 [Hargara | 91143 103238 30788 359157
14 [ilimachal Pracesh 0238 25432 5371 13586 |
15 |lammu & Kashmir 58330 13177 13258 A8x41
16 _[Jharkband 72052 45278 53153 473131
17 |karnataka 595857 181843 334681 337938
| 18 [Keraia 105013 126729 15010 3wz |
19 |iekshadweep 103 1 8 0
20 [Madhya Pradesh 310568 234533 108365 108773
71 |Maharashtra HOBG2S 478376 215837 o #
22 |Mlanipur 1689 1990 204 - 303
21 |Meghalayz 93k TE 303 4215
|24 [Mizorm 1076 495 18 795
25  [Nagaland 2328 973 251 134 |
25 |Ddisha 41285 43197 18329 1354l
| 27 |Puduchersy 4745 4134 1738 2351
28 |Pusjab 111771 | 25016 12535 40562
| 29 |kajasthan 165621 210098 103960 TE13E
30 [sikkim 233 165 30 a3
31 [Tamil Nady 475733 540544 28819 49533
|32 [Telangana B3135 110838 47560 96928
33 Mripera 2845 3354 N 108
34 [uttarakhand 24487 26058 BOSZ 5346
35 |Utsar Pradesh J7EAELE 2484405 1171022 1216772
35 |'West Bangal | L2637 52800 23596 11812
37 |Ladakh | 0 i B E
Grand Total | 5BE2561 5293273 2548368 2593813

Mote: Ladakh Legal Services Autharity was constituted In the manth of February, 2021
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Annoxure-C

Adalats in the country.

Skaternent as referred to in reply to Rafya Sabha Uastarred Question Mo. 2035 for answering on 05.08.2021 ralsed by Smit. Jharna Das Baidya, MP - Lok

Statement containing tha information of number of sittings of Permanent Lok Adalats (PUS) and cases settled in these sittings during the financlal years

viz. 2018-19, 2015-20, 2020-21 and 2021-22 {upte June, 2021) = T}
2018-19 2019-20 2020-21 2021-22 (upto June)
i Sittings Cases setthed Shtings Cases settind Sittings Cases settled Sittimgs Cases settled
% No | Name of the State/UT | during the |during the year | duringthe | duringthe | durlngthe during the during the |during the year
i. Authority year g year year yar year year
( |andaman & Kicobar o 0 o a 0 0 o 0
1 |lskands -
2 |Aandhra Pradash 1304 1805 1584 il 1 431 1282 215 A27
% |Arunachal Pradesh o ] 0o 0 (] ] ] i
4 |Assam 350 95 2ed ‘38 93 lg i 14
t |mihar 1688 401 1754 BHE o7y o e s 17
| & |Chhattisgarh 895 | iz | 918 96 346, %8 ] 1S 1
7 |oadra & Magar Haveli 0 0 o 0 0 0 f 0 0
& |Saman & Diu 0 0 i o 0 o i i) il
9 |Delhi 52 - - 5le 19435 32 14TRS 208 IE-F_I:I
10 [Goa 19 . | i 57 24 30 2 i
11 |Gujarat 23 65 9 120 1 105 Z 1274
12 |Haryana 3501 20530 3575 458349 3413 qahd B4 3:'1?_?____ |
13 |Himachai Pradesn 35 S 112 3 10 7 2
14 [Rammu & Kashmir o 0 n a 0 -::u et 0
15 |lharkhand 1668 G414 2738 10517 3654 1843 1058 BE/
16 |Earnataka 1615 a0l 1578 B35 1069 3304 213 211
17 |Kerala 473 544 ATd 442 336 248 23 22
18 |Lakshzdwesp o ey B o 0 0 0 0
19 |madhya Pradesh 104 351 368 510 255 *m 77 m
20 Mahgt’a.‘.-::htral_ T3 JU81 i 304 =T | 249 195 a8
71 |manlpus 0 0 0 o 0 .0 0 2
22 |Meghalaya ¥ 0 i 1 0 0 0 0
23 |Mizoram = 0 0 0 0 D 0 0 a
24 |Magaland o o 0 0 D T 0 -
25 J0disha F05 1352 O35 1870 SR3 1350 122 33'3! y
26 _|Puduchermy AR ! ) S A, S TS == o .
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| Sittings Cases settled 5ittings | Cazes settlad Sittings | Cases settfed SHEngs Cases settled |
5. Wo | Mame of the State/UT during the | during the year duringthe | during the during the dirring the during the |during the year
Authority year year year Yeir year year
27 [Punjab EEE A L T B391 ZBER 3987 647 757
78 |Rajasthan 3765 1423 4545 5254 1173 206 213 126
| 22 |sikkim 0 E 0 [V 0 0 0 0
30 _|Tamnil Naduy 0 i} 245 47 [ s 80 65 24
31 |Telangana 222 6243 18] 3545 &6 549 23 200
32 [Tripura 159 245 147 208 1 0 0 a
32 |Chandigarh 247 1653 245 582 146 108 57 76
| 24 [Uttar Pradesh 4356 2340 4174 1230 7714 383 &7 66 |
35 [Utmarakhand 314 151 4B1 379 156 522 35 7
35 |West Bangal 0 ] 0 0 0 0 0 6 |
| 3¢ Jiadakh 4] 1] 1] ] o C 0 ]
Grand Total 26634 102624 29776 | 110676 19777 40458 4828 9268 |
Mote: Lisdakh Legal Sarvices Authority was constituted in the menth of February, 2021,
. "



